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REPORT OF THE ENVIRONMENTAL ENGINEER, TELANGANA STATE POLLUTION
CONTROL BOARD (TSPCB), REGIONAL OFFICE, KOTHAGUDEM (RESPONDENT No. 4)
DATED 31.10.2023 IN OA No. 115 of 2023.

It is to submit that the Hon'ble NGT, Principal Bench registered the application in C.A No 368 of
2022 based on a complaint received by post from Mr. Abhilash Chowdary of Garlavoddu Village,
Enkoor Zone, Khammam, District Telangana stating that the hills and forests around the village
are being completely destroyed due to operation of stone crushers by some non-tribal’s and
also lllegal mining In and around the village destroying the forest area causing severe air &
noise pollution leading to damaging endangered hills and forests which Is adversely affecting
the wild animals. He further stated that, M/s. Sri Lakshmi Narsimha Stone Crusher is ptyinj
Heavy Lorries and Tractors with 14, 12, 10 Tires from the village thereby damaging the village
roads and creating problems to the villagers.

The Joint Commiltee constituted by the Hon'ble NGT, Principal Bench, New Delhi submitted its
report to the Hon'ble NGT on 31.10.2022. Further, the Respondent Board submitted reports to
the Hon'ble NGT on 03.05.2023 and 11.07.2023.

The Hon'ble NGT, New Delhi vide order dated 07.07.2023 transferred the case to the Hon'ble
NGT, Chennal. '

In thi ing i

The respondent Board officials has inspected M/s Sri Jai Santhoshi Narasimha Stone Crusher,
Garlavaddu (V), Enkoor (M), Khammam District (locally known as M/s Sri Lakshmi Narasimha
Stone Crusher) and M/s Manupati Jaya Simha (1.0 Ha. — Building Stone & Road Metal Mine), Sy.
No. 200/TA, Jannaram (V), Enkoor (M), Khammam District and surrounding premises on
15.09.2023. During inspection, Sri V. Jagan, Supervisor of the stone crusher and stone quairy
mine were present.

The detaills and latest status of the stone crusher and stone quarry mine are submitted as
below:

M/s Sri_Jai Santhoshi Narasimha Stone Crusher, Garlavaddu (V). Enkcor (M),
Khammam District (locally known as M ri Laksh i Narasimha Stone Crusher):

1. M/s. Sri Jal Santhoshi Narasimha Stone Crusher is a stone crushing unit located in
Garlavaddu (V), Enkoor (M), Khammam District and produces Stone Aggregates to the
tune of 500 TPD.

2. The Board has issued dosure orders to the stone crusher vide order dated 14.11.2022
as the crusher was operating without valid CFO of the Board. Copy of the same is

enclosed as Annexure =L.



. The industry has obtained CFO renewal of the Board vide order dated 08.03.2023 which
is validity upto 28.02.2032. Copy of the same is enclosed as Annexure =IL.

. The industry utilizes the water for water sprinkling and domestic purpose only. The
industry has provided water meter to quantify the water consumption.

_ No wastewater generation from the industry except domestic effluent and same is
disposed into septic tank followed by soak pit.

 The crusher was in operation during inspection.

_ The status of the pollution control measures provided by the Industry for the stone

crusher is submitted as below:

» The crusher has provided water sprinklers to the primary crusher, to the conveyors

of secondary crusher & screen.

$ The crusher has provided covering to the primary crusher, secondary crusher and
vibrating screen.

¥ The crusher is having hillock areas in South & North sides & thick vegetation is
observed on the hillocks and greenbelt in remaining two sides.

» The industry has provided wind breaking wall with GI sheets towards East side of
the industry.
» The industry has provided metal road within the premises and approach road to the

crusher,

» The industry has provided dome shaped covering to the conveyors with GI sheets &
green cloth for control of dust emissions.

% The Indusiry representative informed that they will carry manual wetting of stone
boulders through pipe before loading into raw material bin.

% The crusher has provided mobile water tanker (1x 5 KL) for wetting the ground and
transportation roads.

» The crusher has provided one water storage tank of 1 KL capacity to meel water
requirement for dust suppression and domestic.

. The Board issue'd tempoarary revocation of desure orders for a period of 6 months to the
stone crusher vide order dated 28.03.2023 for periodical monitering of the industry.

. Subsequently, the Board has issued extended temporary revocation of closure orders
dated 10.10.2023 for a period of 6 months I.e., upto 09.04.2024. Copy of the same is
enclosed as Annexure =II1.
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10. The Board has conducted AAQ monitoring for fugitive emissions and as per analysis
report, the values of SPM Is within the standards of the Board. Copy of the analysis

report is enclosed as Annexure - IV.

11. The respondent Board has issued Show Cause Notice dated 11.10.2023 regarding levy
of Environmental Compensation from the stone crusher for past violations. Copy of the
show cause notice dated 11.10.2023 is enclosed as Annexure - V. The industry was
reviewed before Task Force Committee of the Board on 19.10.2023. The representative
of the Stone crusher attended the meeting. Based on the recommendations of the Task
Force Committee, action Is being inltiated to levy Environmental Compensation on the
Stone crusher.

M J
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1. The quarry mine was not in operation during inspection due to rainy season.

2. The quarry mine stone boulders is being utilized as raw material by M/s Sri Jai Santhoshi
Narasimha Stone Crusher, Garlavaddu (V), Enkoor (M), Khammam District (known as
M/s Sri Lakshmi Narasimha Stone Crusher) which is located nearby the quarry mine.

3. The Board has issued Closure Orders to the mine vide order dated 28.11.2022 for
operating the mine without obtaining EC and CFE & CFQ of the Board. Lopy of the same
is enclosed as Annexure - VL.

4. Further, the mine has obtained Environmental Clearance (EC) from State Environmental
Impact Assessment Authority (SEIAA), Telangana and also obtained CFE and CFO of the
Board, Copies of the same are endlosed as Annexure — VII, VIII & IX.

5. The quarry mine has obtained renewal of mine lease order from the Deputy Director,
Mines and Geology Department, Warangal, Govt. of Telangana vide Proceedings No:
R/KHM/0050 dated 20.03.2023 for valid period upto 20 years w.e.f. 20.08.2019.

6. The mine also obtained revocation of Closure Orders from the Board vide order dated
28.03.2023. Copy of the same Is enclosed as Annexure —X.

7. The respondent Board has Issued Show Cause Naotice dated 28.10.2023 regarding levy
of compensation from the quarry mine, Copy of the Netice dated 28.10.2023 is enclosed
as Annexure - XI. After receiving the reply to the Notice from the quarry, the same will
be placed before the Task Force Committee for levy of the Environmental
Compensation,

It is to further submit that the Board will periodically monitor the Stone crusher and Stone
quarry mine for compliance of Consent conditions and directions of the Board.

—
Date: 01.11.2023 -
Place: Kothagudem ENVIRONMENTAL ENGINEER

CNVIRONMENTAL EMGINEER
1.5. Pollution Control Board
Regional Office, KOTHAGUDEN
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TSECE — Fonal Office - Hyderphad — M5, Sri Lalkshmi Narsimba Stone
Crusher etc., in Gardavoddu (V), Enkoor Zone, Khammsam Distrier - Henble
NGT — Operation of the industry without valid consent of the Hoard and without
adeguate rir pollution control squipment - Afr (Prevention aod Contral of
Pollution) Act, 1981 Act- CL ORDERS ~ ISSUED — Reg.

CFOarder deted 24.01.2020 valid unto 28.02.2022

; Original Application No. 36§.of 2022 filed by Sri Abhilash, Gardavoddu (V),
i Enkoor (M), Khammam Disirict on the illegal mining and operation of Mis.
i Sr.Lakshmi Narshimhs Stone Crusher ez, in Gurlaveddy (V), Eokoor Zone,
, Ehamumam District

’ 3. Complaint filed by So Lavudyy Ramuly, Hon'ble MLA, Wyn Assembly
| Copstiluency received by this office on 10.05.2022,

i TSPCB, Regional Office, Kothagudem issued notices dated 10.062022 &
(4.08.2022,

E-mail recelved from the Boad office, TSPCH an 11.10.2022.

Boarnd nff‘mls msga:uﬂ’ the stone crushers on 12.10.2022 & 16.10.2022,
Hon"ble 'I':-'Grnrdcr Gei211.2007 i OA No 368 of 2022

‘TSPCE, Regional Office, Kothagudem report dt.01.11.2022 received by
Ziomal ﬁfﬁﬁt-. Hyderabed on 02.11,2023,

The Task Foree Committec meeting held on 07.71.2022 at TSPCR, Zopal
-Qffice, Hyderahad.
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- 'WHEREAS, youare eperating the industry in the apme of M. Sri Lakshmi Narsimha

T Stone Crusher etc., i Garlavoddw (), Enkoor ®one, Khammant Distrier and engaged
q in Stone Crushing aciiyvity.

i WHEREAS, vide reference 1" vited, the Bowd dssued CFO opder valid upto 28.02.2022. The

: mdustry has applied for renewal of CFO through TSIPASS on 03.03.2022 and the Bpard

1a

sought clacification op 05.02.2021 segeniing stutus of dust pollytion control meesures
| provided

3. WHEREAS; vide reference 2™ cited, an onginal spplication No. 368 of 2022 is registered in
Hop'ble BGT, Mew Delhi Based op ‘copiplaint. received by post from Sri Abhilash, Rio.
Garlavaoddo (V), Enkoor: {;M',l.l’{hmngmﬂmtnct cm the ﬂ]:gﬂlmmlﬂgmﬂﬂpmhﬂnufhﬂs.
Sri Lalshmi Wargimbe Stone Crosher ete., in Garlaveddo V), Enkoor Zone, Ehsmemam
Dhstrict, therehy domugng endangered hills and forests wnd adversely affecting wild animals
and nmnmgntsﬂnwnm&hm'dﬂﬁr =nd night'is crusing air & noise pollwtion,

t 4, WHEREAS, wide reference 3™ dited; carlier, the EE, RO, Esthagudom has regeived a
2 comgplaint filed by 8 Lavudya Ramule, Hon'ble MLA, Wym Asscmhly Constifuency
| rigmnst crushers mmmngnhmr'Mmd surrounding areas for cousing nuisance and not
j fallowing pollution control measures therchy affecting surrounding agricubinre and animals
and also yegerding uuisance caused dut 1o blasting operations m stone quarmies sxisting in
Tannaram, Balapets, Supmunding of Ansarugudem of Enkoor Mandal and Juluupadu
Mandal,

S, WHEREAS. vide raference 4" cited, the Board officials inspected the stone crushers and
Stooe & metal quany minies located in Evkoor & sarrounding sreas on 06.05.2022 and this
office has issued niotices to the stone crishers and Stones & met] quarty mines for operating
the indystries without valid consent of the Board sod oo cengin non-comgliances obgepved
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6. WHEREAS, vide reference 5" cited, (he EE, RO, Kothagudem reveived mail from the

Board office, Hydersbad with regard 1o OA No. 368 of 2022 filedl by Sri Abiilash, R/c.
Garlavoddu V), Enkoer (M), Kbammatn District m Hon'ble NGT, New Delhd on
11.10.2072.

. WIIEREAS, vide refetence 67 cited dbive, the Board officjals inspected the stone crushers
\ocated in Enkoor & Talluda Mandals o 12,10.2022 & 76.10.2022. Dufig inspection on
12.10:2022, the toztiplainant fe. B Abhilash, Rio. Garlavaddu (V) Exkoor (M), Khammam
Disrict was contacted aad he informed that they are facing dust and Hoise midsates problems
during transporiation of fetals through their villagetoads from the stons erisher and theveby
damaging heir roads & cansing incenveniencs to thew. He further informed that some of tie
buildings in their village Were damaged duc to blasting opetations in the nearby stone inetal
quarries. In this regard, the status of the stonc erosler is sabmitted as below: '

a) The indusiry is 2 Stons erushing unit operating in the pamgof Wi, St 'I:ii-Sanﬂ:i"héhi -
Narasimha Stone Crusher, Garlavaddu (V), Enkouor (M), Kharmam Distiitt aod

prodices Stone Aggrepates to the wne of S00°IPL g R

b} Eaclier, the industry has obitained CFO of the Boerd vide order tated 24.01.2020
which s expired on 28,02 2022, The industry has applied for renewal of CEO thiough
THIPASS on 06.03.2022 end this office senpht elerification on 05.03.2022 regarding
atérus of dust pollution control measurcs provided.

) The industry has not fumished the reply =5 they beye not tekea the measures and
recently furmished the reply twomgh enline on 15102022, The induslry
representaiive infored that they were not dperited ‘omsher since fiyo montdis for
renovation of air pollution coztrel squipment. The verification repott is submitted to
the Board office, Hyderabad

d) Starus of the pallution conwol measnres taken by the industry & subnitted as below
« Cnmsher was not in operation during inspection.

« The crusher has provided water sprinklers fo the primary cmusher, o the
eotiveyors of screen.

« The dustry represeniiative informed that they are camying monusl wetting of
stonie boulders through pipe bafore loading mtozaw material bin.

« The criisher has not provided wind bieaking wall. mmiﬁhm:mﬂm.

greas i South & Morth sides & thicl vegetation is observed on the hillogks and
greenbelt in remaining two sides,

»  The industry has provided kncha road with gravel within the premises.

= Provided mobile water moker (123 KL) forwetiing the grotind and transportution
o,

= The crusher has provided one water storage-tanie of 1 KT, capecity o fheel water
reguirement fordust suppression and domestic,

« Provided:covering to the secondary crigher and vibrating séreen.

« The crusher has providsd gresn eloth covering to the primary arusher.

»  The crusher has privvided green cloth clidding to the conveyors carying sténe
gopregmtes and dust

« The crosher Hus nbt provided the 4ot collection tank.
The ernsher is storing dust spenly in large heaps within the crusher premises.

¢} This offics has issued nofices to the crsher on 04,08, 2022 & 10.06.2022 based on
previous complaints and not to cpecate the Smsher withoun valid eonsent of the
Bonrd.

f) ‘Complisnce of the indostry on CFO (Schedule- B) Conditions. of CFO order dated
At.24,01.2020 is subitiitted as below:

SNo. CONDITION ___ COMPLIANCE

consumption 0 the suent possible dnd consumption | meterd 10 quantify fhe water

shall NOT exceed the quantities mentiosed below: confumption.

| S.No Consumption Quantity |

! 1. | Dust suppression IRELD |

| 2 | Domestic I 13K0 |

| Total 43KLD | -

The industry shall teke steps To reduee water | They bave not provided fow

'Pag2 1 of 5
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assessment orders 28 and when lssued by the Board.
The industry ghail comply with emitsion limits for DG

sals upto 300 KW as per the Notification: G.3 R.520
(B}, dated 0)07.2003 under the Eovirpomen)

_— |

The industry is having DG Set of
oapaoity 1x50) KVA apd baving
agoustic  enclopure  with  went

(Protectiony Ameodment Rules, 2003 und G.8R.448 eight of abeus 10 &
(Bl dated 12072004 under (he Frvirornmene

(Pootection) Second Amendment Rules, 2004, In case

of 1M gets more than 800 KW shall comply wirth

emission limilc a2z per the MNotification GA3R.

G.SR489 (E), dated 09.07.2002 at scria] no. 96, under

the Environment {Profeetion) Aat, 1985,

4, The indusiry 'shall eomply with the Natioiel Ambient | Crusher was not in opecation |
air guality standards ae per- MaEF, GOI potification | during inspection.

| dated 18-11-2008 along the premises of the factory as '
! dbed balow: )
' &.No. FParameters Standards in mg/m’
1. | Partionlate Matter | 100
(W 10 :
2 Particalate Marter Gy
: (EM2.5)
3 §02 B0
4. NOx IETE
| Noise Levels: - =
Day time (§ AM to 10PM)~ T5 B (&)
_ Night {ime (10 PM 1o § AM) — 70 dB [A)

5. - The industry shall not produca pradyct ‘other (ap. thgse | Crosher was mpt in operation
permitted in thiz ardér withou obluining CFE & CFO of during inspection.
the Beard.

‘6. | The indostry shall comply v.nimai:hmﬁm' issued By the | —

Board
T. | The jndustry shall previde cladding (o the vihrating | ®  The crusher provided covering
_ screen 5o as fo amest fhie dust emissions, ‘to the secandary emusher nnd

B The industry shall coverthe screen with M., sheets vibmating sormen,
and & fan connected with mokor to extract the dust | P The crusher Hps provided
munprated  during scceening  operetions, should | be water sprinklers. to the primary
instalied. Dust should e ventsd ont ioto & cligmber crusher, to the comueyors of
wherein Watcr sprinklecs shall be pemmitted for dust sereEn.

Snporessinn. ]
g The industry shall provide clevated clesed bunker | The crusher has not provided the
 should be constructed for cpllection of dust and the dust | dast collecrion tumk.
- conveyoer ehould be fulhycovered with MLS, Shests, The
Toading of dust shorld be directiy done imo the rpaks,

, which shonld be brouwght below the bunker bins.

0. | The industey shall provide temporacy water sprinklets at | The  indostry  represemative
the time of un-loading of the raw matedal frons the | informed that they ere camying
truck Mipper, manual wetting of stone boulders

througi. pine before oading intg
' raw mauterial bin,

i1. |The mdustry shall provide wster fprinklers on the | 3 The crusher has provided
COOVEYOD cacrying raw meterals from ‘bunker ¢ hin 1o water sprinklers to the primery
- this-crasher., The water should be sprayed in the form of crusher, to the -convevors of
mmist wifa the help af & motor. The industry shall gereagl
provide water meter with reccrding facdlity to record | »  The imiustry bes not previded

! the water used for aprinkler system, flow meter to gquentify the

{ water gomsurnpton.

ST A Thie mdustry shiel-construet wind brealdngwalle around | »  The erusher bas not provided

' the crasher 1o provent dusi-spreading o the surrounding wind ‘bresiding well. The

i -ureay within 3 menths, m“mm]ﬂﬂu&am

| in Socth & Noeth sides and

greenbeli i remaining two
) 4 Siidﬂ&

13. | The indostry shall comstruet BT med from quarry o | Mot 'complied.

stone crushing mait within 3 months, 2 The quiry mine is located

Paged of 2
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nearby the erosher (about 100
mtst) in West directitn

¥ THe kiche tosd was provided |
from (ke erusher to quamy. {

14, -

The industry shall constuct metal roads within, the The industry hus provided kitha
premises within 3 monibs. road  with pravel within  the
.m‘ .I!Hl

The industry shall carryoit regular eleaning and Welting % Provided mobile water tanker
of the grovd within the premises, (125 RL) for wering the
¢ pround snd transporiation
rivds.

# The crusher has povided dne
water Horage tenk of [ KL
capacily to  omest Wil
cequircgent  fir dast

SUppTey gion and domestic

The imdusiry shall Gevelop 5 mis. Widin of greeebely | 3 The crusher 1s heaving hillock
ﬂnngth:hnumh:yufthumah.ﬂiﬁiﬂmm.wm aieas in South & North sides
tuffer zone of the stope — srushing vmit. This grean belt apd gresnbelt i remaining
shiall be developed on outer sids of the buffer zone so-es two sides, 1
10 @ct Bs A barmier,

17

The suspended pariculate migtter measured between 3 | Crusher 'u.-as.: oot in opomtion
s und 10 mirs from any processes coquipment of 8 | during inspection.

stone croshimy unit shall not excesd 500 microprams
Jm3,

18.

The industry shall not cause any air pollution / dust | Crosher wis mol in operation

19.

| uisanes 1o the surrounding covironment. | duridg mspéction,
The mdustry shall submit Environments] Statement in | -

Form V before 30" Scptember every year as per Rifle |

Mo, 14 of Environmental (Protection) Act, 1986. |

10.

The industry sholl take necessary measures 7o comiro] | Crusher was m;rtm apembon

21

fugitive enissions. ; thating inspection.
Iﬁ:hldushjshﬂhh'&ﬂprmmﬂmmmdmﬁﬂyh
messures donng proces tions.

The industry shall comply with all the directfons fsued by | -
the Aoard from Home to thme,

23,

Corcealing foe faclusl data or submission of the false | =
information [ fabricated deta and fiilure to comply with
atiy oof the conditions mentioned in this order sy result in
wilhdrewal of the order and etirast action under the
provisions of relevant pollution control Aets. . ! 1

24.

The Boaned reaerves its fght (o modify above conditions or || =
stipalate eny furlher conditions in the foterest af
envitonment protection.

25,

This order is issued 1o the industry without prejudice to | —

the geliod taken by the Task Foroe of the Board,

WHEREAS, tie Hon'hle NOT vide oxder du02,11.2022 in OA Mo 368 of 2022 dirested that
the industry shall not operste the swne erasher without obiaining valid consent from the
TSPCH and further directed thatt the Distdct Magistrate dod Superintendent of Police,
Khemmam to take raquisite gteps for ensuring thet no illegal mining cn the mining dite in
question or illegal opesation of the stone crusher in question takes place.

WHERFAS, vide reference 9% cited above, the issue wag reviewed before the Task Force
Committes meeting held op 07.11.2022 #f Zonal Oifice, T.8 Pollution Control Board,
Begumpet, Hyderabad. The representative of the industry attended the meeting The
committee noted that the industry is operating without valif CFO of the Bosrd and siot
complying with the cbnsent conditions, The Conunittes: further noted the Joint Cpmmittes
constituted bt the Hon'ble NGT visited the crusher and furnished reort to the Hon'ble NGT.
The Ho'ble NGT vide order dL02,11.2082 in OA No 368 of 2022 directed tht the indusiry
shall not opemte the stome crusher without obtaining valid sonsent from the TSPCB and
further directed hatt the Distdet Magistrate and Superintendent of Polics, Khammam to fake
requisile steps for ensuring that no illegal mining on fhe mining siie in question or-illegal
aperation nf the stone crusher in question takes place. The industry representative informed

Pape 4 of 5
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theit they are tiking up upgradation of pollufion control measpres and crogher was oot in
opesation sinee 5 months, After detailed discussions, the committes recommended Lo issue
closure orders under the Air (Prevention and Contrel of Pollution) Amendment Aet,
1987 1w the indusiry tor the. following reasons:

. The stone cruskier is opefating without valid Consert for Operation (CFD) of the
Board aod not complying with the CFO conditions.

2. 'The grusher has nof provided the dust colleotion tank.

3. The crusher is storing dust openly in large heaps within the crusher premises.

4. The crusher basnot provided wind breaking wall.

10, , After careful consideration of all material facts of the case, the Board iz of the firm opinion
that the industry is operating withoot cbeaining valid consears, not token any eir pollution
control measures, fhereby affecting the poblic health and environment and hence violating
the Alr (Preventon snd Control of Pollution) Amendment Acy, 1987, Under the Powers
vested with the T.8. Pallution Control Board under 31(A) of the Air (Prevention and Corrrol
of Pollution) Amendment. Act, 1987 for ths reasons steted sbove, the Beard hereby issues
closure orders to vour industry, in the interest of protecting Public Health and
Bovironment.

11. ¥ou are directed t3 note toat if you continue to eperate the plant sven affer receipt of this
orders, you will be lishle for proseeution in the court of Metropolitan Magisirate or Judicial
Magistrate of the first class under secting 37 {1) of Afr (Frevention sand Control of Pollution)
Amendment Aci, 1987, the pumishment for which includes impisonment for & term which
shall pothe less than one year six months whick may be extended to six years apd with finc.

12 ¥ou are firther direeted 1o note that the TSNPRCL has heen ordered to disconnect Power
Supply to your-plant with immedisteeffect. Should you resort to run your industry by mesns
af dicsel -gegevator or any mechanigal device, you will be atiracting presceution ‘yunder
Section:37(1) of Air (Prevention and Control of Pollution) Amendment Act, 1987,

The orders will take ekt rom todey ie., 14.11.2022.

J CHIEF E!

T &
s Brf Takshmi Narsintha Stone Crunl:er,

Garlaveddp (V), Bukoor Zane,
Khammam Distriet.

Copy to:

1, The Member Secretary, TSPCB, Board Offige, Hyderabad for kind information.

2. The Collegtoe & D:smntM&Eim Ehemmem for favour of information,

3. The Chaipman & Managing Director, TSMPDCL, Vidynth Bhavan, Makkalagutta,
Hmmﬂmdmw:mngd 506001 fiyr Govenr of information and necessary action

4, The Superintending Engineer {(Operptions), TSNPDCL, Eliammam far Esvour of information

mecessary action
““The Environmenta] Engineer, Regioual Office, Kethagudem District for information end
pecessary action. He is directed o report the compliance of the ordars within 48 hrs.

PrgeSols
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File No.TSPCB-TECH/CFO/14/2023-TECHNICAL-TSPCBE

——— | TELANGANA STATE POLLUTION CONTROL BOARD Phane: Z38E7500 ]
3 |" PARYAVARANBHAVAN, A- 3, INDUSTRIAL ESTATE, [ax 040- 23813631 |
s SANATHNAGAR HYDERABAD - 500 018 ebsite: tpoh.ogg govin |
AT 1] 4 -

o il . }
CONSENT & HW4 ORDER (RENEWAL)
ORANGE CATEGORY
Consent Order Mo: #Approved Date#

{Coasent Crder for Existing/New or altered discharge of seviage andfor frade efMuentsiouliet
undsr Sectfon 2528 of the Wster (Pravention & Control of Poliution) Act, 1974 and
amendments theveof, Cperation ofthe plant under section 21422 af Air (Pravention & Contral
af Pafiufion) Act 18871 apd smendmenis thereof and Authorzation / Henswal of Authorization
under ffule & of the Hazgrdous Wastes (Managemenl Handling & Tansboundary,
Movement] Rulss 2018 & Amendments theraaf),

CONSENT is hereby granted under section 25/28 of the Vater (Frevantion & Contral of
Folution} Act, 1874, under section 21/22 of Alr {Pravention & Centrol of Pollution) Act 1681
and amendmeants theraot, and Authorizetion undsr the provisians of HW (MH & TM) Rules,
2016 (hersinaiter refer=d o as the Acts’, ‘tha Rules] and amendments thereof and the
fules and orders made there under Mis. Sd Jai Santhoshi Narasimhs Sione Crusher,
Garfavaddu (V), Enkaor (M), Khammam Disticl (hereinafter refered fo 28 'the Applicant
Mndustry’) and the industry is suthorized to operate the industial plant to dischamge the
Effluents fiom the oullefs and the guently of Emissions per hour from the chimneys, by
operaling polfuion control equipment, as datalied below,

i} Ciut lets for discharge of Effiuents:

[Outlet No. [Outlet Deseription | Max Daily Discharge (KLD) Point of Disposal
] Domeslic ™ ' | i 1.0 Septic tank followed by sozak plt.

i} Emissions from chimneys:

This:consent ordar is valid to produse of the following omdusts along with quanfitiss oniy.

5. Produrt Capacity
- Mo

1. Stane chips S00TPD

This order Is subjact to the provision of 'the Acts' and the Rules and amendments made
there under and further subject o the terms and condiions incorperated in the schedolo A &
B enclosad torthis orcer,

This order of Consent & Hazardous \Waste Authorisation ls vald for a period upto
28.02.2032.

Approved By

-

——
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MEMBER SECRETARY

To

Mfs. St Jai Santhoshi Narasimha Stone Crusher,
Garavaddu (V), Enkoor (M),

Khammam Disirict,
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File No.TSPCB-TECH/CFO/14/2023-TECHNICAL-TSPCE

SCHEDULE-A

The applicant shall make applicetions threugh anling for renewal of Consent (undar
Watar & Alr Acts) and Authorizatipn under HWM Rules st least 120 days bafore the
dete of expiny of this crder, zlong with grescribed fee under Watsr and Alr Acts for
obtaining Consent & HW Authorizaticn of the Board. The aoplicant can also apply for
Auto Renewal ofthe CFO atieast 30 days befora tha sxplry of this order gs per the
precedura and eligibility etipulated in {he Board Clroular dt19.11.2015 & 08.12.2015
(available In Board's Website: hitpZ//tspch, cgg.gov.in/Pages/Circulars.aspx).

This order is issued in line with Beard’s CFQ prder dt. 24.01.2020,
Cencesling the faciual data or submission af false jnformation/ fabricatad
data and failure to comply with any of the conditiaps mentioned in this
order may result In withdrawal ¢f'this arder and attract actian under the
provisions of relevant polivtion cantrol Acts, The industry shall comply with
all ether conditions of CFO arder dt. 24.01.2020. Concealing Is still
applicable.
Any persen acgrieved by an order made by the State Board under Section 25,
Section 26, Section 27 of Water Act, 1874-ar Saction 21 of Alr Act, 1981 may within
thirty deys fram the date on which the arder is cammunicated to him, prefer an appeal
a5 per Rulew, o such authority (herminafter rafarred to as the Appeilate Autharity)
constivied under Section 28 of the Water (Prevention and Caniral of Paliution) Act,
1874 and Section 37 of the Alr (Prevention and Contrel of Pellution) Act, 1981,

The Board reserves s fight 1o medify above conditions ar stipulate any further
conditions and to take action including revoke of this order in the interest of protection
of public health and environment

SCHEDULE-B

The indugiry has pald congent fee of Rs,87, 575/- for a period uplo 31.03.2024.

The industry shall pay hzlance canseat fes annuslly as per rates notifiad in

G OMs Mo 22 The paymant of annual consent fee shell be made at the concerned
ROfor every finandial year (Le.. Apil i Merch] within the stipulated time pericd Le.,
1stguanterof every finencial year(Apti e June) s mandatory fer the industry /
praject, failing whizh, the validity of the Consent Order automatically stands cancallad.
and operation industry ¢ project without valid sonsent aliracts penal action under the
provision of \Water Act, Air Act & Hazardous and Othar Waatas (Management &
Transboundary Moverrent) Rules, 2018,

Tha induslry aither paying annus! {e2 or total fee for Congented periad, shall pay the
befance fee a3 par tha revised rates as applicable from time o me.

ﬁi

4. Total Water Consumiption shall not exceed : 4.9 LD
e Purposa i Quantity
Mo
Duss supprassion 3.0 KLD
Domgstic 1.8 KILD
" Total 4.8 KLO
5. Theindustry shall not carpyeul any new activity withqut obtaining prior Consent for

Establishmant (CFE)and Cangent for Qperatign (CFQ) of the Boarg.
The Industry shall comaly with the Mationa) Ambient Alr Quality Standards as per




®

Eile No.TSPCB-TECH/ICFOM4/2023-TECHNI CAL-TSPCB

Environment (Protection) Act 1986 (Ruls 3(38]).

The Gusperided Particulats Maitsr measurad between 3 -10 metars fram the stone
crushing unit shall not exceed 600 pgims.

Siaridards for other parameters as mentionad in the Mational Ambient Alr Guality
Standards CPCE Notfication Mo B-2o01 GrRoenPCl-l, dated 18.11.2008.

Moise Lavals: Day tims - (5 AN 16 10 PM)- T3 dB (A
Night tirme - (10 PM to 6 AM) - 73 4B (A).

7. The crusher shall provide parmanent water sprinkiing systems 2tall the tust
genermling areas, Inading & urleading points, transfer points and intarmal roads &
apan aneas, .

2. The water shall be sprayed in the form of mist using suitable equipmant and motor.

Mist water sprinklers shall be Installed at 2 hiight of abistit 30 ft covering enbire stohe
crusher area. The crusher shall provide sufficient water storage ta nik. '

9. Crushers and Vibrating scraens shall be coverad [ enclosed with MS sheets along
with provislon of water sorinkling,

10, The crusher shall previde semi circufar MS dome sheets to ihe belt conveyors '
carrying aggregates and dust. s

11 Telescopic chutcs ahall be provided af product unioading comveyor-to prevent dust -
erriasion dufing fres fall of materdal from height.

12 The crushier with capacity upto 50 TPH shall provide ciosed bunkers for stovage of
dust, The dust shall ba leaded ints frucks directly from the bunker.

13.The crusher with capacity more than 50 TPH shall provide dedicated closed storage
shed with MS Sheets for starage of dustwith water sprinkling srrangameiit.

14, The venicies canying store metals & dust shall be coverad with rpaulin-sheets /
green doth and webed wit fixed watsr spraying system before leaving the crushing
ared.

15.Stone crusher should hiave a wind braaking walls of at Tesst 20 ft height alangside
the boundary. The heighl of the stacked aggregates and dust ghall be |&ss than 20 fL

16.The crushers shall construct metsl roads within the premises and take measures o
cantrol fugitive emissions.

17.The plant area including reads and apen areas shall be raguiarly dleanad and
wetted. The dust acsumulaled in the crushing area shall be collected and disposed
regulariy.

18.Periodic clearing of water spray nozzles shall be carried out to avaid shaking. & high
stgndard of housekeeping should be maintained at the stone crusher units, Ay piles
of malerigls accumulatad in or arsund te plant should be cleaned up regularly. The
surface of all stockplles of crushed aggregates should be kept sufficiantly wet by
water spraying.

15, The crushars shall install fiow meters to measurs watar consumption for dust
supprezelon and greenbait development

20.The erushers shall provide separate energy meter for poliution contrel devices.

21, The ricise pallution shall be contralled by providing acoustic enclosures Lo the
squipment (crushers, scraans, eto) and regular maintanance of the srushing,
screening and loading squipment.

22.The Industry shall not cause any alr pollution / dust nulsance lo the surrounding
environment.

23, The industry shall maintain the following records and the same should bs made
avallable to the Board Officials durng the nspection.

2. Daily production details.



File NO.TSPCB-TECH/CFO/14/2023-TECHNICAL-TSPCB

. Log Books Tor pollufion contrel sysiems.

€. [(aly solid waste generatad and disposed.

24, The Industry shall tzke &1 precautionary and safety measures during process
-operations,

23.The industry shall comply with all the directicns issued by the Board from time o
fime,

26.Concaaling the faciual data or submission of false information f fsbricated data and
fallure to comply with any of thecondidons mentioned In this order may resull in
withdrawzl of this order and attract action underthe provislons of relevant pollution
control Acts.

27.The Board reserves its right to modify above conditions orstipulale any further
candifions in the Interast of environment protection.

28.The applicant shall submit Enyironoment statement in Form Y to the Regional office
before A0th Septamber of every yaar s per Rule No.14 of E(P) Rules, 1886 &
amendments thereof.

28 The conditions stipulated In this oroer-are without any prejudice to rights and
contentionsof this Bosrd in any Hon'ble courl of Law.

#"*-meud By#

To -

Ws. Sri Jai Santhoshi Naragimha Stone R'LLSHGI'-
Garlavaddu (V), Enkogr (M),

¥hammam District.

MEMBER SECRETARY

Signed by Ravi Kumar
Katie

Date: 08-03-2023 165:21:22
Raasgn: Approvacd



- ———— — [ ——— - —— e | S — i Y — i — —— - —h

-J_ = 1 I_i:'l.ll 'Ld-' I

iy BN L

o il 1 =Y ]
I | =
L v-"#-!fm—w 2o
. !' -_h.‘-‘t_*r‘.h .
d " I -~ - i Y -
g ! ! i L e e --"'-.'""-"'“—"*
| Tent ‘I.I-H"' '-1*-1'
R e S
(Ea = H"'F* -
[ '_
1
'
- n Ll v [ 3 - ”"' Rk 2l o N L
Fy  _mec | - Pt S} ro- | TN S S
] X i i, 1 i ' 'sll_'J‘l.

' _JI‘ | 1 9 L L _'I SIS '__-i."t . B -
o & % H - 1
s =L j ST e S Ty L *'l. u-@- |

_'llf ||: _“"__r

] | e, | i . -
k= 1 i i | 1 [% i
oy | N ulC " |1|| I ISA =i ]
e e ¥ o _'1 1_|F ‘I-I Sy WA I |“| '!.',l | ¢! N I‘l & n L '1|‘I‘_ -
1 B = I|".|| ¢ Satl |_|b"-“||| |||II = -
- r - = +L el e )| - =y 1
" am Mg ' - e N R =ia l"-;"_Jh‘ "



—_—

o

/4

il —
W ~Aerrex uqe - 1t
TELANGANA STATE POLLUTION CONTROL BOARD

Paryavarane Bhavan, A-111, Industrial Estate, Sanathinagar, Hyderabad-500 018
‘ 7 Phores { D40-23887500 Fax: 040 - 23887518

REGD. POST WITH 2
AiF (P ¥ f Control of Pallition’
KG ; ' ' St e L ' Date:10.10,2023

b ¢ M{s-Erl Jdl Santhoshl Narasimfba Stone Crushers, Garlavaddu (V), Enkoor (M),
o I{}I& ) Khammam Distrilct - Alr (Prevention and Control 'of Pollution) Act 1981 (as
P r". R i arfierded b}" Ack 47 af 195?} - . im o
il .+ Closure Orders for a peridd of Six Months ~ Issued - Réq.
DL Ref : 1. CFD arder dated 08.03.2023,

1.

2.

Benchi, Hon'ble NGT, = .

Temporary revocation of Closure order dated 28.03.2023.
Inspection of your Industry by the Board OffTcials on 15,09.2023,
EE-RO. raport dated 16.09.1023,

- Hearing held on 22.09.202%
ko

o ki M

WHEREAS, the industry is-located &t Gartavaddu [V, Erltoor {M), Khammam District
and engaged in stone crushing activity. f g ;
VIHEREAS, &n OA No. 368 of 2022 f= filed.In Hon'ble NGT, nNew Delhl based on
complaint recelved by post.from Srl Abhilash, Rfo. Garleveddu {V], Enkoor {IM],
khammam District on the |ilegal minlng ir Garlavaddu [V), Enkeor Zone, Khammam
Districk, theraby duma'glng-énﬂangaradlhﬂis. and forests end adversely affecting wild
animals and causirig aic & nolse pollution, The Hon'ble NGT has heartd the case dn
02.11.2022 and passed the following orders,

“In view of recomirendations made by the Joint Committes, we direct the Profect
Fropanent- Mys Manupali Jeyesimber not to carky bn any fubther mining ¥othout
obtaining enviratimental clasrsnos fram MoEF'& CC and the Froject Proponént- M/s 5o
Laksheml Narsimfis: Stonc Crusher (Predentfy’ bperating In the hame’ of M/s. S Jal
Sarthishi  Naraslftia Stone Crusher} nof . lo operste the- stone crushar without
obtainfny valfd consent from e THPCE"

. "WHEREAS, the Ederd Issued clostine orders to the Industry on 14.11.2022 for

operating witheut CFQ of the Board, o o

WHEREAS, the Board Issued CFO to the indstry vide order dated 08.03.2023 which Is .
valid upto 28.02,2032, - . ; .

WHEREAS, the Board vide brder datdd-28,02,2023 issued tmporary ‘revocetisn of
cla=nre arders to tha Industry Tor & pérlod of 05 months, - :

WHEREAS, the respondent Boord efficlals have agaln Inspected M/s Sri-Jal Santhoshi
Narasimba Stone Crusher, Garavaddu (WY, Enkoor (M) Khammam District (locslly
knewn as Mfs Sr Lakshml Nargsimba Stone Crusher) and M/s Manupati Jaye Simha
11:0 Ha. - Building Stone & Road Metdl Mine), Sy. No: 200/TA, Jannaram (V), Enkaor
(M), khammarm District dand surrounding premises on 04.07.2023 and the: respondent
Board has submitted report dated 06.07.2023 to the Hon'ble NGT. The Han'ble NGT
has agnin reviewed the case and transferred the casa to the Sauthern Zane Beach,
HarTie NGT vide ordar dated 07.07.2023. The Eonh'ble NGT, Southern Zone Bench has
reglsterad the case i.e.; Original Applieation No.115 of 2023 and Issued [ollowing

orders dabted 23.08.2023 &

e Thoudh all the reports were flled! Before the bransfer of this dpplicalion; we
wanted an updited report from the Telsbgana Stars Pollution Control Board,
including the perticulars about the eavironmental compensation fo be Jevied for
Violations and alea the collection of the smoudt already levied. ..

WHEREAS, the Board officials inspected the Industry on 15.09.2023 and ohservied the
fellowing -
{. The crusher was In oparation during Inspection.

ii, The crusher has provided water sprinklers te the primary crusher, to the
cofveyars of secondaiy crusher & screen., ;

OA Mo, 368 of 2022 & Orgial Application.No.115 of 2023 in Southem Zshe



. ul

1

. ‘The

industry ytllizes the water for water sprinkling and domestic purpose anly,

The industry has provided waler meter to quantify the water consumption.

iv.
and vibrating scraan.

L

“The crusher has provided coverdng to the primary crusher, secondary crusher

“he crusner is having hillack arsas In South & North sides & thick vegetation Is

phserved on the hillecks and greenbelt in remaining twa sides.

wi.
of the industry.

wil.

viti.
the crushar,

The Industry has provided wind braaking wall with Gl sheets towards East side

The industry has not provided dust collection tank.
The Industry has provided metal raad within tha premisas and approsch road o

The indusmy has provided dome gheped covering te the conveyars with Gl

sheats & green doth fer control of dust emlissions,

X

The Industry reprasentative Informed that they will carry manual weing of

stone boulders through pipe before loading Inte raw materisl bin,

and transpoertation roads,
xil.

The crusher has provided one water storage

The crusher has provided mobile water tanker (1x 5 KL) for wetting the ground

tank of 1 KL capacity to meel

water regulrement far dust supgrassion and damestic.

will. Regional

per the analysls-repart,

Office tonducted Ambient Air Quality menitoring en 09.08.2023. As
the value of SPM [value) exceaded the etandards of the

Board. The RO has issusd notice to the Industry on 01.09,2023. The Industry

submitted a reply to

the rotice stating that dadding provided ko the primary

crusher was remoyed partially due (o malintanance. lssue jusi before the day of

inspecton and one of the water sprinkler

was zlso jammed and reported that

they have taken measures for control of fugitive emissions and reguested the

Board to Inspect and conduct Amblent Menitoring agaln

slong with the

reprasentation for 1ssue of permanant revocation to thelr erusher,

=i,

The Boarg officials again conducted Fugitve Emission monitaring on 15.08.2023

at a distance of 10 mtrs from Primary and Secondary crucher. As por the
analyels report, the value of SPM- = 217 ug/m3 against the standard of GO0

wg,/ma3.

28.03.2023 15 a5 follows:

The complience of the directions issued vide Temporary Revocation orger dated

s, | Directions Compliance status

No. :

p! The crusher shall comply with alf. conditions CFO compliance s submitted below,
stipulated in CFO order-of the Boa,

F The industry shall maintain / provide cladding to | The crusher has providad covering with
the vibrating screen sa as to arrest the dust| Gl sheets 10 the primary crusher,
emissions. | secondary erusher and vibrating screen.

3 The industry shall cover / maintaln the screen with,

M.S. Sheets so g8 to arrest the dust emissions.

-4 The Tndustry, shall &nsure that there is no dust | The Board officials agsin conducted
nufsance in the sUrrounding areas due to the | Fugilve Emissiocn  monitoring  on
operations of the industry: ; 15.00.2023 at a distance of 10 mtrs

] fram Primary and. Secondary crusher. As
3 per the analysls report, the value of

SPM - 217 ug/m3 against tha standard

= of 600 ug/m3.

3 The industry shall reqularly carmyout sprinkling of | » The crusher has 'provided water |
water at raw material leading and at transfer sprinklers to the primary crusher, to |
paints to control dust emissions. the conveyors of secondary crusher !

B scraen,

» The crusher has provided moblle
watar tanker {1x 5 KL} for wetting
the ground and transportation roads.

¥ The crusher has provided one waker
storage tank of 1 KL capacity to
mest water requirement for dust

; supprassion and domestic, _ii]
B The Industry shall conmstruct / maintain wind | »  The crusher I having hlilock areas in

brealkdng walls to prevent dust spreading to the

South
vegetation I8

& North sides B thick
ohserved on the |




fillacks and developed greenbeit |
remaining two sides,

. Tha  industry  hes previded  win
breakihg wall with GI sheets toward

East side of the indi usﬂ

e

f

Guarantee of Rs.50,000 towards complisnes af the
above directlons n favour of the Member
Secretary, TSPC3,. Hyderabad Tor a period of ore
year at concerned Reglonal affice within in a week

|and shall extend from tifhe ‘to tima il Firther

orders of the Board.

7 The Industry shall canstruct / maintaln metal roads | The industry has provided metal ros
within the premises, within the-premises and- approach roa

| to the crucher.

g | The industry shall carryoul: ‘reqular, dihntng antd | The crusher has, provided mobile wate
wetting of the ground within the arern‘ises tahker (1x'5°KL) for wetting-the groun

and transpﬂrmtibu'! roads,

[ The Industry shall develop greanbailt such that 1t | The' trusher is heving hillock arcas 1
shall not be less than 33% of total area, prefarably | Sauth & North sides & thick vesetatls
along the all sides of crusher site, with width of not | is  observed on the Hillocks an
less than 5 mirs gresnbalt, d%ﬁr‘elap@d greenbelt In remalning b

sides.

10 | The Industry shall submit the a frésh Bank | Note

Notetbmitted, -

|
Th-: compliance of the Schedule - B mndiﬁnns of CFO order dated 08.03.2023 is submitted
as below!:

=,
MNo.

Cohditio ns :

Compliance status

1

The Industry hias peTd consent ek ~|:|f A=, 87, 5?“,’-
period Uit 31.03.2024:

ora [~ o

2

Other Wastes [Management
Mevement) Rules, 2046, .

The industry shall pay balance Em':ent fee :ahnumlyﬂ Bs | mrectﬂd th: mmﬁf‘r.
per rates notiffed in G.0.Ms:No,22. The payment uf{

annual congent fee shall be made at the: cancernad RO

for every financlzl year {heu April to' Margh) within the -
stipulated dme period i.e. -1stgusrter of evsry. financial
year (Aprll to Juna) is mandmr'gr for the industry /[
project, falling which, the valldity -of the Consent Order |-, ..
automatically stands cancellsd and operation industhy /
profect without valld consent attracts penakaction under
the provision of water Act, Alr At & Hazardous and
& . Trensboundary

revisell-rates as applicatle from Hme to tfime,

The Industry either paying annual fee s tl:ftul Tee -for
Consented period, =hall pey the balance fee a5 per the

Total Water Consumption shall not exceed
. By Purpose Quantiey

No

: 4.9 KLD

The intustry utllizes the waler fo
water eprinkling and domest
purpose only, The Industry hs
brovidas watar matar to guantit

0 ‘DSt suppression 2.0 KD

the water consumption

1.9 K1D

2 Domeastlc

Tatal 4.9-K1LD

Cohsent for Operation (CFO) of the Board:

The. Industry shall not carryaut any few activity without
abtalning prior Consent for Establlshment (CFE) and

1986 (Rule 3(381).

600 pa/m3.

Nz, B-29016/20/90/PCI-1, dated 18.11.2005.

Noise Levels: Day time
Night tifme - (10 PM ta 6 AM) - 70 d5'(A).

The industry shallcomply with the Netional Amblent Alr
Guality Standards as per Environment (Protaction) Act

Thie Suspended Particulate Matier measursd bebween 3 -
10 meters from the stons crishing unlt gnall not axcesad

Standards for ofher parameférs as mentioned in the |
National Amblant AlrQuality Standards CPER '\Iut_iﬁ:.atfﬂn

- (6 ANt 10 PM]) = 75 d3 {A)
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The crusher shall provide permanent water sprinkling
systems at zll the dust generating areas, [oading &
unloading points, transfer points and intgrnal rmads &

apen areas.

Tha water shall ba sprayed In the form of mist using
suitable eguipment and . moter, Mist water ‘sprinklers
shall ‘be Installed at a height of about’ 30 ft covering
entire stone crusher ares. The crusher shall provide
sufficlent water starnge tank,

» The crusher has providod
water sprinklers i the
primory crushar, fto the
conveyars ~ of  secondary
crusher & screen.

¥ The crusher has provided

' moblie water tanker [1x 5 KL)
for wettlng the ground and
transportation roads.

3> Tne crusher has provided one
water storpge tank of 1 KL
capacity lo mest water
requirement far dust

suppression and domestic.

Crushers and Vibrating screens shall be covered /
endosed with MS sheets along with provision of water
sorinkiing.

The crusher hos provided
' covering to the prmary crushear, .
sacandary erusher and wibrating

sCresn.

[ 10

The crusher shall provide semi circular MS dome sheets
tn the belt conveyors carrying aggregates and dusk,

The industry has provided dome
shaped cavering to the conveyors
with GI sheets & green clath for
control of dust emissions.

11

iz

Telestoplc chutes shall be provided at product unigading
conveyor to -prevent dust emission during free fall of

matarial frem height,

Mot provided.

The crusher with capacity upto 50 TPH shall provide
closed bunkers for storage of dust. The dust shall be
loaded into trucies directly fram the bunker,

13

The crusher with capachy more than:50 TPH shall
provide dedicated ciosed storage shed with M5 Sheets
for stormge of dust with water sprinkiing acrangement.

The industry has not provided
dust coliection tank,

14

The vehicies carrying - stone - meials (B dust shall he
coversd with tarpauiin sheets / green <loth and welted
with, fixed water spraying system beforg leaving the
crushing area,

Mot provided.

15

Stone crusher should have a wind breaking walls of af
least 20 = helght alongside the boundery. The halght of
the stacked aggregates and dust shall be less than 20 f.

¥ The cruzher Is having hblllock
areas In South & Morth sides
& thick vegetation is cbsarved
on the Bfllecks and greenbelt
in remaining two sides.

¥ The industry has provided
wind breaking wall with GI
shests lowards East side of
the Industry.

16

The crushers shall construct metal roads within the

emissions.

premizses and take measurss to conkral  fugitive.

The industry has provided metal
road within tha premises and
approach mad to the crusher.

iz

The plant araa Including roads and open arees: snall be
regulardy cleaned and wetted, The dust accumulated In
the erushing arsa shall be collected  and dlsposed
regulary.

The crusher has provided moblle
water tarker {Ix 5 KL) for
wekting  the  ground and |
transportation roads.

i3

Perindic cieaning of water spray nozzles shall be carried

should be maintained at the stone crusher units. Any
piles of materials accumulated In or around the plant
should be cleaped up regularfy. The surface 'ef all
stockpiles of crushed aggregates. should be  kept
sufficiently wet by water spraving.,

sut to avold choking. A high standard of housekeeping

The industry = lpading the stone
dust from the dust conveyer to
the transportation forty B8
chserved  durtng [nspection.
Same quantity of dust wes stored
in the crusher premlses.

19

The crushers shall install flow maters to measurs water
consumption for dust suppression and greenbelt
develcpment.

The industry has provided water
meter to quantify the  water
consumption.

The crushers shall provide separate energy meter for
pollution control dayicas,

Not provided.
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21 The neise pollutlon shall be mntmilad by providing |® The crusher has provide

acoustic enclestires t6 the equipment {erushers, screens tovering with GI
: : ' . shéets to th
| etc)-and regular maintenance of. tha crushing, ’sm_EEhing, pi-imhrj.ig crusher, semnd:r:-
and loading equipment. T |..  crusher and vibrating screen.

# The crusher is having hillogl
areas in South & North side
& thick vegetztion Is observe:
an the hillacks and develope:

e - greenbelt in ramalning twe

“ht sides,

# The Industry has provide:
wind breaking - wall with G
shests 'towards East side o

— : | .the Industry,
22 The industry shall not cause any'slr poflution / dust | The  Board | sfficials aoal
nulsanca to the surreunding enviror rment, conducted  Fugithve  Emissioe

Midntoring o 15.09.2023 at

distance of 10 mtts from Priman

and Secuiidary crusher, As pe

the analysiz raport, the valye o

. 5PM = 217 ug/m3 sgdinst the
: e standard of 600 ugim3.

23 Tha Industry shail mzintain the fallowing records,and the | Directed to comply.. -

same should be mades avallable to the Board Officials

during the inspection,

a) Dally preduction details.

b} Log Books for pellutian contral systeams.

c) Dally solid waste gensrated sod disposed -

24 The Indusiry shall . Bke all  precsutionsry and safety

massures during process dperations, : o el

25 Tha Industry shall comply with-all the directlons |ssued | Compliance of the dirsctions =

_| by the Bodrd.from Hmea ko tima. . . | submitted =bove,

B. WHEREAS, the status was reviewed In the Task Force Committee meeting held on
£2.09.2023, After detalled diselissians, tHe Coifmitted recommendéd to eitend the
temporary revacation of clésure otders to the industry for 2 perad of Six Manths

with certain-conditions, under Alr & Waber Acts.

8. After careful consideration of the materal facts of the case, the Board hereby
extends the Fy R on of Closure Ord, i 5 a
I 2 [ fromm the date of this ordet with following conditions

to comply with:

. Tha crusher shall comply with all conditdons sbpulated in CFO order of the Board,
serupiioushy.
Il The industry shall maintaln f provide claddifg to thé vibrating scréen so as to
arrest the dust emissions.
fii. The Industry shall cover / malntain the screen with M.S, Sheets so as to arrest the
dusk emlesions, z
iv,  The Industry shall ensurs that there 1§ no dust nilsanea In the surmolifdidg sheas
due to the operations of the indusiry:
w. The industry shall regulzrly camyoug Eprink.llrrg af weter at raw materie! loading 2nd
at trensfer polnts to control dust emlssions.
vi. The Industry =shall consbriect / malctain wind breaking walls to prévent dist
spraeding to the surralnding arass,
vil,  The industry shall construct / malntaln metal roads within the pramises.
viik The [mdustry shall carryout regular ceaning and wettlng of the ground within the
premises.
k2,  The ihdustry shall develop greentelt such that it shall hot be less than 33% of total .
area, preferably along the all sides of crusher site, with width of not less than 5
mtrs gresnbelt. .
%, The industry shall renew the Bank Guarantee of Rs, 50,000 submitted towards
complignce of tha above directions in favour of the Member Sécretary, TSPCE; |
Hygerabad from time ta tirme il further ord=rs of the Board.
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To

®

10. The T.S.N.P.D.CL has been diracted to restore power supply to your Industry

‘termporarily for a further pericd of Skx Months from the date of this order.

These directions are Issued under section 31({A) of the Alr (Pravention and Control af
;paliution) Act 1981 (as amended by Act 47 of 1987).

‘ou are hereby directed to note that, shouid you misuse thase orders to aperate the
unlt vialating any of the conditions mentionad above, your unit may be closed under
sectlon JL{A) of the Alr {Prevention and Control of Pollution) Act 1981 {as amended
by Act 47 of 1987} and you may alen he llable for prasecution In the court of
Metrapolitan Maglstrate or Judicial Magistrate of the first class under section 37(1) of
the Air (Prevention and Control of Pollution) Act 1981 (as amended by Act 47 of
1587} the punishment for which Includes Imprisenment far a term which shall not be
less thar ahe year six months and which may be extended to six years ‘wiith fine.

sdf-
MEMBER SECRETARY

M/s Srl Jai Santhoshi Narasimha Stone Crusher,
Garlavaddu (V), Enkoor (M), Khammam District.

Copy 11

i.
2.
3I
4"

Tha District Collecter, Khammam District for favour of Infarmation.

The Superintending Engineer {Operatons), TSNPDCL, Khammam District:

The JCEE, £0, Hyderabad for Information snd necessary action.

The EE, RD, Kothagudem for information and necessary action, He Is directed %o

-assees the Enyironmental Compensation to be levied on the mine & stone crusher as

per the orders of the Hon'bie NGT and sJbmit the same to the Board Office, The RO
shall reguiarly maoniter the compflance of the Board directions [ consent conditions
Issued to Stone crusher and Mina,

Concerned file.

//T.CF.B.0//

EEﬁmr_ Emlmnmnniﬂ Ehgineer

[TF-HYD-UH-VI])
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— TELANGANA STATE POLLUTION CONTROL BOARD
T ZONAL OFFICE: HYDERABAD
% H.No.6-3-1219, TS No.1 Part, Block - ©, Ward No 91,

B Near Country Club, Uma Nagar, Begumpet, Hyderabad.
Email: joee-zhvd-tspebiFitelanympa pov.in

BY RE T ACK DUE

Notice No. Gen- HY D/ Hearing Notiee/2023- 105 Date:11.10.2023
SHOW CAUSE CUM G CE

Sub: TSPCB, RO-HYD - Hon'ble NGT, Chennai — Origingl Awplication No, 115 of
2023 filed by Mr.Abhilassh Chowdary of Garlavoddu Village, Enkoor Zone,
Khummam, Distriet Telungana mﬁngﬂmthzhiﬂsmﬂﬁurmsmundﬂmﬂﬂlagc
are being completely destroyed due to opération of stene crushers by same non-
tribal’s and also illegal miring in and around the village desmaying the forest area
causing severe air & noise’ pollution leading to damaging cndangered bills and
forests which is adversely affecting the wild animals and Mis. Sri Jai Supthoshi
Norasimha Stone Crusher (Formerly Mfs. Sri Lakshml Narsimha Stoge
Crusher), Garlaveddu (V), Frnkoor (M), Khammam District is plying heavy
lorries end tractors with 14, 12, 10 tyres from the village therehy dameging the
village roads and creating problems tn the villagers - Hearing notice - Issued —
Beg,

Ref: 1. TEPCB, RO, Kothagedem notice duted 21.02.2022,

2. Ongnal Application No. 368 of 2022 filed by S Abhilash, Jannaram ),
Enkoor (M), Khammam District on the illegal mining and operation of Mis.
Sri Lakshmi Marsimha Stone Crusher ete., in Garlavodén (V), Enkoor Zone,
Khammain District
Hon"ble NGT, New Delhi orders dated 24.05.2022, 28.07.2022 & 19.09.2022.
TSPCE, RO, Kothagndem Notices deted 04.08.2022 and 10.06.2022.
Inspection of joint commitice on 21.10.2022,

Report of the joint inspection committes dated 31.10.2022 submitted to the

Hon'bie NGT.

7. Hon'hle NGT, Wew Delhi crder dated 02.11.2022.

& TSPCB, RO, Kothagodem rcpor dated 03.04.2023 submitted to the Legal
Section, Board office, Hyderabad.

9. Hon'ble NGT, New Delli order dated 02.11.2022,

10. TSPCR, RO, Kothagudemn report dated 08.07.2023 submitted to the Legal
Section, Board office, Hyderabad

11. Hon"ble NG, New Delhi order dated 07.07.2023.

12, Inspection by the Board officials on 09.08.2023.

13. TSPCE, RO, Kothspndem Notice dated 01.00.2023,

14, Bepresentation of the industry recsived by this office on 02.09.2023.

15. Inspection by the Board officials on 13.09.2023.

16. TSPCB, RO, Kothsgwlem Reports dated 16.09.2023 £ 21.09.2023.

17. Task Force commitiee meeting held on 22062023,

18. TSPCB, RO, Kothagndem report dated 27.09:2023.

19. Board office madl deted; 27.00 2023,

20. TSPCB, RO, Kothagudem report dt.04.10,2023.

L. ]
WHEREAS, you are operating ¢ stone crusher in the nome of Mis. Sl Jui Santhoshi
Narusimhu Stone Crusher (Formerly M/s. Sri Lakshmi Narsimba Stone Crissher),
Gartaveddn (V). Enkoor (M), Khamman District.

WHEREAS, an Original Application No. 115 of 2023, (earlier OA No. 363 of 2027) was
filed by Mr.Abhilash Chowilary of Garlaveddu Villege, Enkoor Zone, Khammam, District

oA

e e Y ——
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Telangana stating that the hills and forcsts around the village are being completely destroyed due
to operation of stone crushers by some: non-ribal's and also illegnl mining in and around the
xiﬂagnmmgmemmm“mmﬂngmnir&mwmmmmgmdmnﬁm
endangered hills and forests which is adversely affecting the wild animals against M/s Manupati
Jaya Simha (1.0 Ha — Building Stone & TLoad Metal Mine) localed in Sy. No. 200/TA, Jannaram
(), Bokoor (M), Khammeam District and M/s. S Lakshmi Narsimha Stone Crusher is plying
heavy lorries and traclors with 14, 12, 10 tyres from the village thereby damaging the villags roads
and crealing problems to the villagers.

In this regard, the issne was reviewed before the Task Force Corumittee meeting beld on
93062023 at Head Office. The Task Force committes recommend to levy Compensgtion and
furnish tepoct to Beard Office for taking further pecessary sction.

In view of the above, you are hereby directed to SHOW CAUSE as to why the Board shall
a0t levy Eavironments! Compensation in complisnce with the Hom'ble NGT Onders dated
07.072023, as per the calculation below:

Environments! Compensation fo b lovied:
Environmenial Compensation (EC} =PITNXRX SxLF
PI— Pollotion index of industrial sector
N - No of duys of viclation look plece
R — A factor in Rupees for EC
8 — Factor for scale of aperation
LF — Location fagtor

1. Pollution Index (PT) is taken us 50 doly comsidering the category of the industry ie,
COronge Category.
2. No. ofdays of which violation tnok plece are mentioned below:

Trovinas CFO order dated 24.01,2020 and same was | 28.02.2022 [No. of days of |

gxpired on violation ix 259
Thi® office hes lssued notice to the stone crusher and 21.02.20232 | days (o5 om
directed to apply for renews] of CFO on 14.11.2022).

" Closure orders issusd by the Board on T 14.11.2022

e Soardom | R oanoes
CFO CFO obtamed by Ihe stoae crasher on {which | 08.03.2023
is baving validity perod uptp 28.02.2032)

Total no. of violating doys ! 259 days

3. His suggested o consider ps 250 as the industry is stone erushing activity,

4. 8is tnken g3 0.5 consideving the unit is small scale industry.

5. Tha Stane Crusher is locatad in Garlevoddu (V). Eokoor (M), Khammam Drigtricr and

the population of the Garlaveddu & surrovnding villages shall be less than 1 Million.
Ls is teken 08 1 considering the population is < 1 million in which the stone crosher
exiating,

Hence, the Environmental Compensabion i3 50x 259 % 250x 0.5z L.

= Rs, 16,18,750/~.

In this regard, you are hereby given an opportunity of hearing before the Task Force
committee at T.S Pollution Contrel Board, Zanal Office, Hydersbad, HNo.6-3-1219, Biack C,
Ward No01, 2** Floor, Backside of Country Club, Kundanbagh, Umanager, Begumpet,
Hyderahad - $00016 on 19.10.2023 at 11.30 AM. and attend with all refevant infoamution and
ohjections if sny on the assessment of Environmeatel Compensation,



&

Ynumhmuhyﬂimcrudmmmlfbehzuingmabw:dmfﬂhgwhichdedaimwﬂl

be taken on merits of the cass and sssessment of Emvironmental Conpensation will be finalized
and lavied.

JOINT CHIEF
5
To
Mis. Sri Jai Santhosh] Narssimha Stone Crusher,

Garlavaddu (V), Enkoor (M),
Ehammam Mistrict,
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TELANGANA STATE POLLUTION CONTROL BOARD

Faryavarana Bhavan, A-I1T, Fndustrial Estale, Sanathnagar, Hyderabsd-500 018
Phenes ; C40-293E7500 Fax: 040 - 23887519

BY REGD. FQST WITH ACK_DUE

Y.
-1 B - v ol L G s38.13,2

Sub 3 M= Mpnupat! Jaya Stmha (1.0 Fe. - Stone quarTy), Garlavaddu (V), Enkury
M), Khammam District - Water (Preventipn sad Cantrel of Poliution)

L™
'L"B"‘E-—r—— . Amendmerl Acz, 1538 - Al (Prevantion and control of Follution) Amendmant

N

fitt.

Ach, 1987 - Operatlag the  Mine witopt OFe /CFC of the Board - Clgsure
Qrders - Igsuad — Feg.

The Fon'tie NGT, Chennai in O& Na. 105 ta 113 u.?la,

CRCR L1 NmE—'iBH:IlE..’M.fﬁ&ﬁﬁ’."—:fm.‘is?-lﬂuﬂ. + 03.03.2017.

G\ Mo, 366 of 2027 filed In Hen'tle, New Dalhi:

Inspecting of the mine gn 12,10.2022 B16,10,2022

Show cayse notice ssued m e fngustry on 10.06.2023,

Hon'ble NGT orde~ datad 02.11,2023.

Mema Mo, 3/MNGT-MNew Dl TSPCB/Legaif2023-24 Dated 10.11 L2022,
13

LA

Raxf

MOEVR Ly

WHERZAZ, you are oparatinp the 3.0 Ha. Stune quarry lecated ar Gerdovaddy {¥), Enkuru
M), hammam District

WHEREAS, the Hon'bie hGT-Chernai witls dellvaring e judgment In OA No.106 to E12 pf
2018, mentioned that apsraiing the Industry without *Consents” | sgainst the pravisions
al Water 8 Alr Arte,

WHEREAS, tha CPCE fssued direclions to the Telangena State Pollatian Control 2ased “not
12 coptinue operatione of the.industries, till Zhey obtEin Consent for Cperation {CFO)~.

WHEREAS, an Db Mo, 368 of 2032 i5 fiisd in Hop'tle NGT, New Drihi basad an complaing
recelvad by post from S+ Athilash, /o, Garlavoddu (W}, Enkoor (M), Khammam District
an the zgel mining in Gar@vodey (¥, Erkoor Fonz, Kharmmam District, thereby
damagling dndangered hills and foress and soverszly alfzctng wid animals and tausing
alr & nglze pollutian.

WHEREAS, tn2 Ecard officisls inspected your stane Guarry o 12.10.2022 & 16.10.2022
and ohserved the fellowing =

The guarry mine was not [n cperstion during Tnspection,

The guarry mine stone beglgers v being uiilzed az raw material by mfs 5d Jal
Sdnthaghl Narasimhe Stone Crusher, Garnavaddy (Vi Enkopr (M), Khammam Disteict
(kmawn a3 Mfs Sri Lakshml Marasimhe Stone Crushar] which iz located nearby the
JUFAY Mineg,

The ragresentative infsrrmed thar the quarry mine has ebtaines mine ease order from
the Mines and Gealegy department, Gove, of &P {Combined stEle) vide Procesdings Mao-
3423/0/2008 damed 20,028,200 for velld Serige upto 10 vears l.e. fram 20.98.2008 o
1%5.C8, 2019 i

The rmine represantative has informed thar they heve epplied far renewal of mine lgass
order, In this regard, he further informed thet in "ESpeet of ranewal of Quesry Laage
Application, the Lesses ID has baen eoabled Inthe Mines Departmeznt Oniine wab oartal
for Payalty peyments, zpplying for dispatch panmits.  Accordlngly, the Renewal
Applicant had obtained dspatsh permits throlgh Auto Anproval mode,

The mune Is not Faving Envirenmental clezrance (EC), CFE and CFO. The rHine
representalive Infermad that they have applied fap BC and the sama & under progess
2nd the SEAC mesting wes conducied on 29.09.2022. After darallad distussions, the
SEAC noted that the proponent suamitiad eanler pracduction detsils uply 15.08.2015
anly anc infgrmed the propenent to submit sratue of the mine after 19.08,2012 to i
date [sived by the Pining -Depastment, The SEAC defarrad the project fo consideration
aftar submlssion of above rentionad infarmation by the preganent,

WHEREAS, the Bozrd has lssued & show £suss natice to the Stone quarry on 20.06.2022
for operating without consent of the Board,

—
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WHERZRE, the Yon'hie neT hids heard the case on 02.21.2022 snd passed the followeng
orders,

" wew of rACmAtEndations maoe by the Jaine Committes, we divect mhe Profec:
Froponent- Mys Manlgatl lavasimbe noe @ carry on Any furthee i wilhoue
oblzining environmental csarance from MGEF & CC and the Pject Prapansnt- Mes Ser
Lekenmi Marsimhs Stons Crugher (Preseatly cperating iy the name oF M5, Sef dar
Santhoshi fizresimha Srone Crusher} ntt o operate e stons Lsher without
sblaining valid consentfram the TERoe”,

WHEREAS, the Legai saction of the Boerd has forwarded & mema dated 10,11.2023 t= the
Takk Farce sectlan requesting @ ksue closurs. orders kn Mfs Manupat! ayesimha Stone
metal Quarry, :

After careful considerstian of a terial facts of the esge, Hie Soerd Is of the firm opinion
tha: you are ope-ating the fnduetry withauk consents of thié Board, Hencs, Ihe Saard
hereby declded to dispanes wits opportunity of figasing. Under the Powgre vasted with
the T.5. Pollution Cantral Board urnder zection 33 (A} of the Water (Frevention apg
Contref of Pollation) Amendment Act, LEBE end under gectinn 31{A) of the &1~ [Fravention
ord Cantral of Pallution) Amendmene ALE, 1287 for the raascns stated abows, the Boary

Gl Sur up in tha Interast of protecting pusiic
hesith ane anvirsament. You are also hereby direct=d (o st ) industrial acthitias with
immeclate effect fr the date of this omda;

Tou are diracted Ta take npte that If you tantinue o oparate your unit svar sfter receipt
of this ordars, vou will ba lable for presecution [n the eourk of Metropolitan Magistrate or
Judicial Megletrata sf ths fi“st tiase under sestion #1(2) of Water {Brevention and Cantbrm|
&f Pallution) Amendmant R, 1588 end undor secion 37 {1) =f Air (Prevertion anc
Contral of Pollutien) Amandrment Acgy, 1287, the sunishmert For Which  includes
Imprisenment for a tarm which shall mot be Jecs than are ¥ear six months which may be
extandad bo six years and with fioe.

- You 2re further diracted take naote that the TESPOCL, ‘has been oridarad bo dimconnact

the Pewer Suppiy b POUr unlt with iimmediate effect. Shauld Yeu resort to run your
dustry by masns of diess! generaksr or-any mecnanical devicd, yau will ba aftracting
prosecition  under sectfon 4L{2) oF Water (Preventon and Contrel of Paliution)
Amendment Aet, 1S8R ary Under section 37 (1) of 4 (Prevention end Corftral o
Falluden) Amendimert &ct, 1587,

Sd /-
MEMBER SECRETARY

Mis Mznupat Yaye Siola (1.9 Fa. -~ Stone guarey)
Sarlavaddu V), Enkura [Py,
Khammam Digerick

Coovip:

o

The Digtrict Coliecrer, Khammam, Khammam District for favour of iInformztlon.

The Suserinterdiag Englneer (Cperations), khammam District,

The JCEE, 20, Hydéranad for infonration and nechEsaTy actan,

The Ervirmnmentai Srgineer, Regioral Office-Kithzgudem for Infarmation and necesgary
action. He {5 directac to insoect the Indusiry ang Tepart the complisnce within 48 hrs,
Alsa directed to racerd the meger raading of T.5. Trans Co, power Elgply at thd Hme of
Tower disconnection,

Conceshord Me.
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Government of India
Ministn;}uf Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Telangana)

The MO
JAYA SIMHA MANUPATI

Sfo Fedda Abbulu,Gajjaram Village, Thallapudi Mandal, West Godawar
District, AP, -53£341

Subject: Grant of Environmental Clearance (EC) Io the proposed Project Activily
under Ihe provision of ElA Netficstion 2006-regarding

Siradam,

This I3 In reference o your application for Envircnmental Clearanca (EG)
in respect ol project submilipd-Io égaan‘slg AA vide proposal number
SIATGMIN/ZBRET 12022 datedq&l-.‘?%ﬂ_gai .'Iﬁ_'_éi'l;t‘lculam of the envirenmental

BB s

y A P
clearance granted to the prujag_f‘._' : ’g’lis*bm T
_ 1‘-\4. __:._g.gdﬁ !

1. EC Identification No, .1
2. File No. B A
3. Project Type

-‘-‘

Schedule No. 1 L T e
6. Name of Project el tivayasimha
7. Name of Company/Organizatiof ~~JAYA SIMHA MANUPATI
8. Location of Project I SelEniana
9, TOR Date Mia

Tha profect delails along with 1srme and conditions are appended herewith from page
no 2 cnwards,

_|e-signad)
Smt. Sunita M. Bhagwat, (IFS)
Date: 13/12/2022 Member Secrelary
SEIAA - {Telangana)

MNote: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Flease quote identification
number in all fuiure correspondencs,

This is a computer generated cover page.
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L. This has reference to your application submitted online on 11.08.2022 (Proposal No.
STA/TG/MIN/288271/2022) accepted on 21.09.2022, seeking Environmental Clearance
for the proposed 1,0 Ha. Building Stone & Road Metal Mine of Sri Munupati
Jayasimha, Sy. No. 200/TA of Jannaram Village, Enkoor Mandal, Khammam
District. The Mine leasc area is located between Latitude 17°18'28.885" (N) to
17°18'25.842 (N) and Longitude 080°25'27:290" (E) to 080°25"26.187"(E). It was reported
(hat the nearsst human habitation viz., Garlavoodu exisis at a distance 0.93 km from the
proposed site; nearcst water body i.e Nagarjune sagar left canal exists at 2.22 km (NE});
Nearest RF is Kannegiri RE exists &t 5.0 km from the mine lease area: It was noted that the
capital investment of the project is Rs. 25.0 Lakhs and production capacity of the project is
as tollows:

Bailding Stone & Road Metal — 20,000 m’/annum

[I. It is a semi-mechanized opencast quarry. After breaking the mineral into required size by
drilling and blasting, it is directly loaded into the trucks It is teported that life of the Mine
{s estimaied as § years (@20,000 m*fannum of Building Stone & Road Metal). The total
mine lease area is 1.00 Ha.

III. The proposal has been examined and processed in accordance with EIA Notification, 2006
and its amendments thereof” The State Level Expert Appraisal Commitles (SEAC)
. examined the application in‘its meetings held on 29,09.2022- & 11,11.2022. The project is
considercd under ‘B2" catégory-and exempted front-the process of public hearing as the
mining lease area is less than 5 Ha., as per provisions laid under EIA Notification, 2006 &
its subsequent amendments, Based on the information furnished, presentation made by the
proponent and - consultapt M/s.- Rightsource [ndustrial Solutions -Pvt. Ltd., Hyderabad;
Initial quarry.lease is granted on: 20.08,2009.for 10 years; 1" renewal of grant of quarry
lease by the DMG, Khammam vide Notice. dr. 04.07.2022 for a period of 20 vears
Scrutinized /Approved Mining Plan; Lridt. 11.072022 of ADMG, Khammam District
informing that there is one more existing quarry lease i.e,, (L0 Ha, lease aranted belore
06.09.2013) falling within 500m from the proposed quarry lease. The present mine lease
aréa is 1.0 Ha., the tow! Cluster area is 2.0 Ha., and Net Cluster area is 1.0 Ha. The
Committee considered the project:& recommended for issue of Environmental Clearance
as per the guidelines framed for mining projects by SEIAA & SEAC, Telangana on
24.02.2020. ADMG, Khammam District yide Ir. di 11.07.2022 furnished production &
dispatch details 2007-08 to 2019-20 (upto 19.08.2019) & also fumished on 11.10.2022 for
further period from 19.08.201910 2022. As per the details furnished dispatcn permits were
issued during the period 2019 and 2021, whereas production was carried out tiil July 2019
only end no production was carried out after July 2019 to September 2022. The State
level Environment [mpact Assessmeni Authority (SEIAA) in its meeting held en
26.11.2022 cxamined the proposal end recommendations of SEAC, Telangana for issue of
Environmental Clearance. Accordingly, after discussions. in the matter and considering the
recommendations of SEAC-Telangana, the SEIAA-Telangana herehy accords prior
Environmental Clearance to the project as mentioned at Para Not I under the provisions
of EIA Notification-2006 and its subsequent amendments issued vnder Environment
(Protection) Act, 1986 subject to implementation of the following specific end general
conditions:
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A. Specific Conditions:
a} Air Pollution:- I

i 2 Wet-drilling method shal] be ad-u"rted to control dist Emﬁhﬂnﬂ I.'!Eiﬂ}l' delc&nuturs and
shoclk tubs iditiation systém fnr blnsnng shall be wsed s0 as to fedute vibratish and dust.

il.  Whiletaking afforestation éctivity uader EMP, the’ p:'t:ijm.t propofient shall devalop and
maintain greenbelt along the bevndary of mmmg lease aréaiand consider giving priority
to indigenous dnd evergicen species such os: Neem, Reavi ete; having more foliage /
green cover to absorb dust and other particles-around minmg arca. The proponent shall
Geo-tag all the saplings planted. The CPCB guidelines in this respect shall elso be
adhered.

jii.  The density of the trees should bE around 2500 siplings per Hectare. Adsquate
budgetary provision shall'be made. for pmtec’tmnaﬁnd care of trees.

iv.  The Project Pfoponent shall develop greenbelt in 7.3m wide salety zone all along the
mine lease. Euunda.ry as per.the guidelines: of CPCBin order 4o arrest pollution
emanating from rining operations . within the' lease. “The whiole Green belt -shall be
developed within first:S years starting from, v-mdward side of the active lmmng_a:rca. The
development of greenbelt shall: be gu'verlmﬂ as per the EC gmt:llcd by the: “Ministry
irrespective of the stiptilatior made in, ‘approved mine pﬁlan.

v. - The Project Pmpm:ﬁht shall mal'.e..ﬂeneasary alienmﬁv: affangements for livastock feed’
by developing. grazing and“With a View'to. cump‘tnmute those areas which aré coming
within . the ‘mine lease, “The: fdﬁvh'lijpm’ant -of siich. grazing": land shali' be done. in
consultation with" the State Government. [ this - Iﬁigard Project Proponent should
essentially melamﬂnl the dubchﬂns aof the Hnn‘hh,ﬂup:r:mc Court” with regard 1o
acquisition of grdzing land. The shdrse wees on stich grazing ground, which provide mid-.
day shelter from the smrchmg st ghould be scruptlously: puarded/ pmtactcd ﬂgams:t
felling and plantation of such trees should be prﬂmﬂt&d i

vi.  The Project Proponent shail undertake all precautionary: mf:asur-:s e mnscrv&hl::n ‘and
protection of endangered ﬂnru.ﬁ and . fauna; and' Schedule-I gpecies: during fmining
operation. A Wildlife Conservatdon Plan shall. bev prepared for ‘the same clearly
delinezting action to'be, takeh>for. cnnsmatdﬁ &f flora :arid fauna. The Plan’shall be
approved by Chief Wild Life W‘ardeu ﬂf thE State ‘Govi. and implemented in consultation
with the State Forestand Wildlife Dz A copy of Wild Life Conservation Plan
end its. Jmplcmcntatun st&t‘l.ls {a:mum} shall*b-ﬁ mbi:mtted to the Regional Office of the
Ministry. - i

- B ugmv: dust emissions 'ﬁnm all the shurces ﬁhﬁuld be mnmaﬂed regularly Water
spraying arrangement on henl foeds, lnadmgrhnd unlnadmg an.cl at transfer pqmts should

. be provided and properly maintained.

vili, Effective safeguard fmeasures sticlias cundltmmng, t)f m.&!.en&lev.'fth water, regiilar water
sprinkling shall be eartied cut in critical areas pturic to' gir pollution and having high
levels of particulate matter guch as around crushing and. screening plant, loading and
unaloading point and transfer points: The Fugitive dust emissions: from all sources shall
be regularly controlléd by installition of réquired cquipments/' machineries and
preventive maintenance. Use of suitable water-soluble chemical dust suppressing agents
may be explored for better effectiveness of dust control system. It should be ensured that
the Ambient Air Quality pﬂrammrﬁ conform to the norms prescribed by the
CPCB/SPCB in this regard,

ix.  The proponent shall take approprinte measures to ensure that the GLC shall comply with
the revised NAAQ nottis notified by MoE&F, Gol on16.11,2009.
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% As part of ambient air quality monitoning during aperationz] phase of the project, the air
samples shall also 'be analyzed for- their mineralogicel .compositon and records
mainteined.” _ '

xi. . The following measures’ arc 1o be implementsd to reduce air pollution during
transportation of mineral;-

s Roads shall be graded to mitigate the dust emission.

s  Water shall be sprinkled at regular interval on the main haul road and other
service roeds by water sprinklers to supptess dust.

«  The air pollution control equipments like bag filters, vacuum suction hoods, dry
fogging svstem etc. shall be installed at Crushers, belt-conveyors and other areas
prone to air pollution, The belt conveyor should be fully covered to avoid
generation of dust while transportation. PP shall take necessary measurcs to
avoid genemtion of fugitive dust emissions.

« The poliution due to iransportation load on the environment will be
effectively controlled & water sprinkling will also be done regularly. Vehicles
with PUCC only will be allowed to ply. The mineral transportation shall be
carried out through covered trucks only and the vehicles carrying the mineral
¢hall not be ovérloaded. Project should obtain 'PUC' certificate for all the
vehicles from aﬂmn\qized pollution festing centers.

« No Transportation of the-minerals shall be allowsd in case of roads passing
through villages/ habitations. In such cases, PP shall constrict & * bypass’ road
for the purposc of transportation of the minerals leaving an adequate gep (at least
200 meters) so:that the adverse impact of sound and dust along with chances of
accidents could be avoided. All costs resulting from widening and strengthening

~'of existing public road network shall be borne by the PP in consultation with
nodal State Govt. |Depariment. Transportation ol - minerais through road
movement in case of existing village/ rural roads shall be allowed in consultation
with nodal State Govt. Department orily affer reguired strengthening such that
the carrying capacity of roads is increased to handle the traffic load. The
pollution due to trensportation load an the environment will be effectively
controlled and wazer sprinkling will also be done regularly,

xii, The following measures are to be implemented to reduce Noise pollution:-

¥ Proper and regular maintenance of vehicles and other equipment

% Limiting time exposure of workers © excessive noise.

» The workers employed shall be provided with protection equipment and
garmufls etc. 4

> ‘Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from empty trucks.

% Workers engaged in operations of HEMM, ete should be provided with ear
plugs/muifs.

> All personnel including laborers working in dusty areas shall be provided
with protective respiratory devices along with adequate fraining. Awareness
and information on safety and health aspects,

3 The PP shall be held responsible in case it has been found that workers/
personals/ 1aborers are working without personal protective equipment.
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xii. The Project Fmpuﬂ ent shall take measures for control 6f noise levels below 85 dBA
in the work environment. Measures should be taken to.comply with the provisions
laid under Noise Polludon {(Regulation and Ccnlmi} {Amendment) Rules, 2010; dt.
11.01.2010 issued by the MoE&F, GOI to céntrol noise.10 the prescribed levels.

Xiv. The peak particle ve lbeity at S00m distance or within the nedrest habitation,
whichever is closer shall be monitored periodically as .per applicable DGMS
guidelines.

XV. The illumination and sound at night at. pm_;ect dites will disturb the villages in
respect of both humen and animal population, Consequent in:tpmg disorders and
siress may affect the health in the villages located close 1o mining operatibns.
Habitations have'the right for darkness and minimal noise levels at night. PPs st
ensure that the biological clock of the villages is nat disturbed; by orienting: the
floodlights/ tasks away from the: villagers and keeping the noise levels well within
tae prescribed limits for day /night louss,

XVi- Fencing shall be provided all around the working mine area.

Xvii. WVehlicular emissions shall be kept uhder control ﬂj"d'ragaﬂhﬂy mcnitored. Measures
shall be tzken for maintenance of vehicles. u ud in mining .operations and in
transportation of mineral from mine facEto the m]t T!u-. vehicles shall be covered
with a tarpaulin‘and shall sotbe overloaded,, .

CVill, Regular mumtonng ﬂf amb.u:nl air :quﬂ.ut'}r shaﬁ “be usmed out and records
maintiined, i .!1--'-_ e AR T ML £ o

b) Water Pln]lu tion:- .

i The soutcé.of wataf“is thmugh wnkers from ﬁ@a;b} '\rﬂ]age Total water requirement
is 5.0 KLD. Out of fhay, 1.5 RID s used: for Water, sprinkling, 1.0 KLD for
Domestic activities, 1.0 KLD for- "I?f'at drﬂ.hlig & 1.5 KED for Green belt
Wastewater gcnammd from: the dnmc.a ic wemuﬂlm o be dﬂpasmi into séptic tank

: followed by soak pit: i

ii. Garldnd drain-dnd siltaiion- punds of z;pprogr,tam aiﬁ& *thuld he construsted for: the
working pit tosatrest flow: of siit and sediment. The water so collected should be
utilized for watering the mine. drea, Toads, _g:*ﬁé’g;.bﬂll ﬂwulﬂpment etc. The drains
should be regularly; desilted, parhmilan.:.r After,monspon; amimammned properly.

il Washing of all tramipm-t velncles ahh-u,ld{lni@ done inside the mining lease.

. ETP shall also-be pmvldEE for wksbop and WHSEGW&EH géfierated during mining
operation. There will be'zero waste water discharge from the plait.

V. Tndustrial waste water (workshop and ‘waste: water  from ‘the ‘mine) should be
properly collected and treated so as to conform to the notified. standards prescribed
from time 10 time. The standards shall be prescribed through Consent o Operate
(CTO) issued by concerned State Pollution Control Board (SPCB), The workshop
effluent shall be treated after its initial passage through'Oil and grease trap.

i Project Proponent shall regularly monitor and maintain records w.r.t. ground water
level and quality in and dround the mine leasé by establishing 2 netwotk of Exutng
wells a5 well a5 new piezo-meter installations ‘during the mining operation in
consultation with Regional Director, CGWBE, Southern Region, Hyderabad. Dats:
thus collected should be sent at regular interval to MoEF, CGWA and CGWE,
Southiern, Region, Hyderabad.
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vii. Regular monitering of waler quality upstream and downstream of adjoining water
badies shall be carried out and recozd-of monitoring data should be maintained. The
natural water bodies and or streams which are flowing in and around the village,

- should not be disturbed. The Water Table should be nurtured so as not 1o go down
below the pre-mining period. In case of any waler scarcity in the area, the Praject
Proponent has to ‘provide water to the villagers for their use, A provision for regular
monitoring of water table In open dug well located in village should be ascertained
the impact of mining over ground water table. The Report on changes in Ground
water level and quality shall be submitted on six-monthly basis to Ministy of
Environment and Forests, its Regional Officc, Hyderabad, Central Groundwaler
Autherity, Regional Director, Central Ground Water Board, State Pollution Control
Board and Central Pollution Comirol Board.

viil. The Project Proponent shall undertake regular manitoring of natural water course/
water resources/ springs and perennigl nallahs existing/ flowing in and around the
mine lease and maintain its records. The project proponent shall undertake regular
monitoring of water gualily upstrcam and downstream of water bodies passing
within and nearby/ adjacent to the mine lease and maintain its records. Sufficient
rumber of gullies shall be provided at appropriate places within the lease for
management of water, PP shall carryout regular monitaring w.r.t. pH and included
ths same in monitoring plan. The parameters to be monitared shall include their
water quality vis-a-vis suitability for-usage as per CPCB criteria and flow rate. It
shall be. ensured that no obstruction and/ or alteration be made to waler bodies
during mining operations without justification and prior approval of MoEFCC. The
manitoring of water courses/ bodies existing in lease area shall be carried out four
times in a year viz. pre- monston (April-May), monsoon {(August), post-monsocn
(November) and ‘winter’ (January) and the record of monitored data may be sent
regularly to Ministry of Environment, Forest and Climate Change and its Regional
Office, Central Grpund Water -Autbority and Regional Director, Central Ground
Water Board, State pollution Control Board and Central Pellution Control Board.
Clearly showing the trend analysis on six monthly basis.

ix, ' Quality of polluted water generated from mining operations which incluce Chemical
Oxygen Demand (COD) in mines run-offy acid mine drainage and metal
contamination in runoif shall be monitored along with Total Suspended Solids
(TDS), Dissolved Oxygen (DO). pH and Total Suspended Solids (TSS). The
monitored data:shall be uploaded on the website of the company as well as displayed
at the project site-in public domein, on a display board, at a suitable location near the
main gate of the Company. The circular No,J-20012/1/2006-IA.IT (M) dared
27.05.2009 issued by Ministry of Environment, Forest and Climate Change may also
be referred in this regard.

p 2 Suitable conservation measures to augment groundwater resources in the arca shall
be planned and implemented in consultation with Regional Director, CGWB,
Southern Region, Hyderabad, Suitable measures should be taken for rainwater
harvesting.

xL The project proponent shall ensure that no natural watercourse and/or water
resources shall be obstructed due to any operations.

xii. Permission from the competent authority should be obtained for drawl of ground
water, ifany, required for this project.
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xiii, The mining operations shall be restricted o above ground water'fable and it should
not intersect grotindwater table: In case of werking below:ground water table, prior
approval.of the Ministry of Bnvitonment, Forest and Clifate Change and Central .
Ground Waft:r Authaority., shall be. nhtuned, fqr which 4 detailed hydrg-geological
study shall be carried ‘'out; The Report on six monthly basis-on changesin- Ground
water level and quelity shall be submitted to! the: Im:grax::& Regional Office of the

Ministry.

Xiv. Appropriate mmgatwe measures shall be taken to prevent pollution of nétural stream
and other watet bodies in consultatioh with the State Pollution Control Board.

XV The water balance/water aud:tlng shall be carried' out and medsure for reducing the

consumption of water shdil be taken up-and reportéd o the Integrated Regional
Office of the MeEF&CC and:State Pollution Control Board/Committée

c) Su-lld Waste ;-

i The Overburden ((1B.) gensrated during the niining operationg. shall be stacked at
earmarked- OB dump site(s) only and it should not be kept active for a long period
of time. The physical parameters’of the OB dumps-like hmght, width and angle of
slope shall be governed. as per the- apprcved Mmmg Plan as ‘per the gmdchﬂcs o/
circulars issued by D.G.M.S w.rt. safély in minmng upﬁauﬂns shall be stricily
adhered to maintain the stability of top' smlr‘{]‘ﬂ durips:

ii. The. excavated aréa. shall sbe “backfilled;. ‘r&cia:me:d +and - r:hahthtatcd by local
plantation. Plantation . Eha]i' -be ~earried - mﬂsﬁ whu:h Wil further lmpmve Ih’s i
environment andwthmm haaul}r

R During the mnneptuia] .phﬂke:. ?ha*"'a}‘ﬁﬂw;c wlil He. geni:rated w‘tut:h will be'utilized to
" béckfill. The-excavatedipit shall be: batkiliéd and reclaimed by native species of
planm The recl Em&.ﬂon of waste durfip sites shall be done in scientific mannez as per

: the Approved Mrrung Plat:iim Pl'qgm?sf‘m Mine G!gqun: Plan..

iv, Separate arce shall be deﬁmarda.té’d ol uw:xburﬂm and refilling. The physical
parameters of dhe waste s IIkﬂ beiglit. width ‘and angle of slope shall-be:
governed ds pér the appmv&d ining Plin‘as per the puidelinesfcircilars issted by
DGMS w.rt. safely in- m:rung upﬁrat:mia’"shaﬂ,}bﬁ shuéﬂv ‘adhered to. maintain the

. swbility of weste dumps, i

v. . The Project Proponent. s'flall r:ar:y out ﬁlup&-ﬁ[éﬁﬂlfy su.:ﬂ}r in’' case the dump height is
more than 30 meéters. The: éit:‘fx'e Sftamlrr.:,r i1‘1:1*3‘-:rr‘|t shall be submiticd (0 concerned
Integrated Regional office of MoEF&CC. i

vi. Catch drains, setﬂing,.lta.llits -and-siltation;ponds of. appmpnatr. size shall be cohstructed
around the mine working, mineral yards and Eep Sail/OB/Waste dumps to prevent
runoff water and flow of ‘sediments uuectly into’ the water bedies (Nallab/ River/
Pond etc.)! The collected  water should be utilized:for watering the mine area, roads,
green belt development; plantation ete. The draing/ sédimentation sumps etc. shall bri-
de-silted regulzly, pa.rtm.ﬂml:,r after monsoon Season, aiid maintained properly.

vii. Check dams of appropriate size, gradient and length shall be construeted around mine
pit and OB dumps to prevent storm run-off and sediment flow into adjoining wuter
bodies. A safery margin of 50% shall be kept- for- designing of sump structures over
and above peak rainfail (based on'50 years dam} and maximum discharge in thé mine
and its adjoining area which shall also help in-providing adequate retention time
period thereby allowing proper settling of sediments/ dilt material. The: Eﬁd.l.mtn'lﬂ'l‘.lﬂﬂ
pits/ sumps shall be constructed a1 the cornérs of the garland drains,
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viil. The follgwing meastrss are to he adopted to control erosion of dumps:-

% Retention/toe walls shal} be provided al the foot of the dumps.
= Worked out slopes are to be stabilized by planting appropriate shrub/grass
species on the slopes. The gullies formed on slopes should be adequately
taken care of zs it impacts the overall stability of dumps. The dump mass
should be consolidated with the Lelp of dozer/ compactors thereby ensuring
proper filling/ leveling of dump mass. In critical areas, use of geo textiles/
peo-membranes / clay liners / Bentonite ete. shall be undertaken [or
stabilization of the dump, :
ix. Waste oils, used oils generated from the HEMM, mining operations, if any, shall be

disposed as per the Hazardous Waste (Management. Handling and Transboundary
Movement) Rules, 2016 1o the Reeyelers authorized by TSPCB.

X The proponent shall not dump any waste from their Mining activity outside the Mine
Lepse Area, under any circumstances

B. General Conditions:

1. This order is valid for a period of 30 years OR Life of mine, whichever is earlier. It
was reported that the life of the mine is 9 years (20,000 m’/annum of Building Stone
& Road Metal), <5

2. Environmental ;sﬁ:_aré:ﬁa is. subject m-,-.qbtaiﬁiug clearance, if any, under the Wildlife
(Protection) Act, 1972 from the Competent Authority, as may be applicable to tus
project. e : ;

3. Environmental clearance, is:granted subject to final outcome of Ion'ble Supreme Court
of India, Hen'ble High Court-of Telangana and any other Court of Law, if any, as may be
applicable ta:this project,

4. The Project proponent complies with all the statutory requirements and judgment of
Hon'ble Supreme Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014
in matter of Common Cause versus Union of India & Ors befors commencing the mining
operations. :

5., The State Government concerned shall ensure that mining operation shall not be
commenced Gl the entire compensation levied,. if any, for illegal mining paid by the
Project: Proponent through their respective Department of Mining & Geology in strict
compliance ‘of Judgment of Honble Supreme Court dated 2nd August, 2017 in Writ
Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of India &
Cirs,

6. The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral
(Development & Regulation), Act, 2015 and rules & regulations made there under. PP
shall adhere to various circulars issued by Directorate General Mines Safety (DGMS) and
Indian Bureau of Mines from time to time,

7. The Project Proponent shall obtain consents from all the concerned land owners, before
stari of mining operations, a3 per the provisions of MMDR Act, 1957 and rules made
there under in respect of lands which are not owned by it,

EC Identification Mo, - EC22B001TG167211  Flls No, - SINTGMIN/RA27172022  Date of lesue EC - 13/12/2022 Page 8of 13
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8. The Project Proponent shall follow the mitigation measures’ provided in MoEFCC's
Office Memorandum No, Z=11013/57/2014-IA.I1 (M), dated 29th October, 2014, titled’
“Impect of mining ectivities on Habitations-lssues related to the. fining Projeets wherein
Habitations and v:llages gre-the’ part of mine lease areas ur Habuauans and wllages are

; surrounded by the mine lease drea”

9. No mining activities will be allowed in forest HIEH. if Eﬂ}', fnr which the Forest Clw‘mtl:e
is mot available.

10: "The mining-lease holderd shall, after .ceasing mining ﬂpﬂr&hﬂnﬁl undertake re—grassmg
the mining ares and any other area Which may have been distiifbed due to their mining
activities and restore the land to a condition which is fit for growth of fodder, flora, fauns
efc.” :

11. “Consent for Establishment” & “Consent for Operation” shall be obtained from
Telangana State Pollution Control Board under Air and Water Act to carry on mining,

12. Proponetit shall appoint @t Occupational Health Spacm]wt for: R%gular and Periodical
medmal exammntmn nf rh& mrrkers engage:l :n 1he P‘ru;ect an:i mmntw.u z'ecurds
BP, r.{mb:t::s; hnbllual smnluhg,{ ete. shall’ be undertaké’n -ance in §i months and
DEcessary: mmud&aiv’prt:vcnhw: ‘measures. faken accordingly. The. Redémmendations of T
any feputed/National Thstitute of - Minéts Hﬁalﬂm ~for nn.‘}unr:g goad. oceupational
environment for mine workers, shall bedmplemented: 77, Statis rr.'pnr* ton the .aﬂm:: may be
sent tg MoEF& CC Rﬂgmnﬂl Office'and DGMS on halfyearly basis,

13. The Project Proponent must &mmsﬁﬂie icommithent.to swork towards *Zeéro’ Harm'
from their mining” aclivities' #nd carry n;;n Health. Risk Assessment (HRA) -for
identification wnrkplhﬁm hazards'aur:l asgess’ pute:nhal risks to health and determine -
appropriate control medsiics to ﬁmtett the heal sand wellbeing of workers and nearby
community. The proponEiit shail ‘maintain accuratﬁ and systematic records of the HRA. -
The HRA fof; neighbourhood: hﬂs 4o focus o Phblic Health. Problems ‘like Malaria; =

. Tuberculosis; I-I]v nna.emlh, Dtarrhnea 1in chﬂdrtiﬁ:ndﬁr five, respiratory infections due
to bio mass ccsnkmg The: pfh‘punﬂn’t shml aiquum ‘ﬁ.‘i-gfﬁmnﬂss end. =dm:ate ﬂ'k’.'. nen_rby
in opex, Women. J-Iea th dnd H}fglene {meam.g Sahmru Napkins), hazard of tobaceo
and alechol use. The Propantnt shall c&ftf@ﬁ;«"ﬁ&ﬁe line HRA for a.il theé caregory of
warkers and thereafter every five ?E&rs,t._ﬁ.' R

14. The Proponént shell carr;*‘*ﬁ‘it{}dcu"patrﬂﬁni‘hatdth fslirveillence wihich be & part'of HRA
and include -Biclogical Mﬂﬂ'ithnh.g “whire pramcai and feasible; and the fests and
investigations relevarit to the .exposure (e:g for Dist & X-Ray chest; For Noise
Audiometric; for “Laud - Exposurg. Blood- Lead,. For W:ldfrs Full ' Ophthalmologic
A sscesment; for Ma:igunme Miriers: E complete Neurological® M‘sesamam by a Certified
Weurclogist, *arid Manganese ﬂuin} ‘Estimation “in" Blood; For Inorgenic - Chromium-
Formightly sklu inspection- c:f hands and forearms: b}' Y rcq:ﬁnmhle persnn Except
routine tests all: tests ‘would be carried out in a Lab-atcredited by NABH, Records of
Health Surveillance must be kept for.30 years, including thérégults of and the records of
Physical examination and tests. The record of éxposure due to materials like Asbestos.
Hard Rock-Mining,- Silica, Gold: Kaolin, Aluminium. Iron, Manganese, Chromium,
Lead, Uranium need to be handed over o the Mining Department'of the State in case the
life of the mine is less than 30 years: It would be obligatory for the State Mines
Departments to make arrangements for the safe and secure storage of the records
including X-Ray. Only conventional X-Ray will be accepted for record purposes and not
the digital one. X-Ray must meet [LO criterda (17 x14 inches a.ud of good quﬂhty}
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15. The Proponent shall maintain a record of performance indicalors for workers which
includes (a) there should not be a significant decline in their Body Mass Index and it
should stay betwsen 18.5-24.9, (b) the Final Chest X-Ray compared with the base line
X-Ray should not show any capacities ,(c) At.the end of their lcaving job there should be
no Diminution in their Lung Functions Forced Expiratory Volume in one second
(FEV1), Forced Vital Capacity (FVC), and the ratic) unless they are smokers which has
i be adjusted, and the effect of age, (d) their hearing should not be affected. As a proof
an Audiogrem (first and last need to be presented), (¢) they should not have developed
any Persistent Back Pain, Neck Pain, and the movement of their Hip, Knee and other
joints should have normal range of movement, (1) they should not have suffered loss of
any body part. The record of the same should be submitted to the Regicnal Office,
MoEF&CC annually along with details of the relief and compensation paid to workers
having above indications.

16. Project Proponent shall make provision for the heusing for workersilabors or shall
construct labor camps within/outside (company owned land) with necessary basic
infrastucture/ facilities like fuel for cooking, mobile toilets, mobile STP, safe drinking
water, medical health care, créche for kids ete. The housing may be provided in the form
of tlemporary siructures which can be removed affer the completion of the project related
infrastructure. The domestic waste water should be treated with STP in order to avoid
contamination of underground water.

17. The Project Proponent shall adhere to the working parameters of mining plan which was

~ submitted at the time of EC appraisal whersin :year-wise plan was mentioned for total
excavation i.c. quantum of mineral, waste, over burden, inter burden and top soll 2tc.. No
“ghange in basic mining proposal liketmining technology, total excavation, mineral &
waste production, lease area-and scope of working (viz. method of mining, overburden &
dump management , ©.B-& dump mining, minera! fransportation mode, ultiimate depth of
mining etc.) shall nol be carried out withqut prior approval of the Ministry of
Environment, Forest and Climate Change, which entail adverse environmental impacts,
even if it is & part of approved mining plan modified after grant of EC or granted by State
Govt. in the form to Shori Term Permit (STP), Query license or any other name.

18, The land-yse of the mine lease area at various stages-of mining scheme as well as at the
end-of-life shall be:governed as per the approved ‘Mining Plan. The excavalion vis-z-vis
backfilling in the mine lease arca and corresponding afforestation to be raised in the
reclaimed area shall be. governed as per approved mining plan, PP shall ensure the
monitoring and management of rehabilitated aveas uatl the vegetaton becomes self-
sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its
concerned Regional Office, '

19. A Final Mine Closure Plan along with details of Corpus Fund shall be submitied to the
SEIAA and MoEF&CC, Gol, § years in advance of Final Mine Closure.

20. The project shall have a well laid down environmental policy. The environmental policy
should prescribe for standard operating procedures to have proper checks and balances
and to bring into focus any inftingements / deviation / violation of the environmental
conditions.:

21. A separate ‘Environmental Management Cell* with qualified manpower should be set-up
under the control of a Senior Exccutive, The Senior Executive shall directly report to
Head of the Organization. Adequate number of qualified Environmental Scientists and
Mining Engineers shall be appointed.and submit & report to RO, MeEFCC,

22, The environment safeguards contained in the EMP Report should be implemented in
letter and spirit. The responsibility of implementation of envircnmental safeguards rests
fully with the proponent i.e., Sri: Munupati Jayasimha.
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23.  All the.conditions, liabilities and Jegal pruwuun& contained inthe EC shail be equally
applicable 1o the successor manegement of the project in the wevent of the project.
proponent transferring the uwnms]:lp. mainienance nf rﬂanng:ment of; the project to any
other entity, -

24. The proponent shall ﬂdmph-' with any othef cundens shpu]mad' D}' ‘the Dept. of Mines
& Geology, Govi. of Telingana and other concémed staturdry. Authority /. Deparimet.

25. No change in mining techriology and scBipe of working should 'bé made withott prior
approval of the SEIAA, TS, No: further expansion or modifigations’in‘the mine shall be
carried out without prior approval of the SEIAA, Telangana / MoBE&F, Gol, New Delhi,
as applicable.

26. The Project Proponent shall prepare: d1g1tul mnp (land use & land- cover) of the enfire
leasc area once in five years purpose of monitoring land use pattetn and submit a report
to concerned-Integrated Regional Office of the MGEFCC

27. The Project Aiitherities Should inform to the Ifitegrited Regionsl Office ragﬁr&i‘ng date of
financial closures and final approval of the: project by the. conceimed euthorities and the
date of start of land development work.

28. No change in the calendar plan mu::lndmg excavation quantun of mineral ‘and waste

should be made. There will be zero waste witer discharge frori the pIanL

' 29. The propenent shall submit halfyesrly’ complidnee: reports in respect of the terms and
conditions stipulated i ‘this. order ini “hird: and sofi _copies to-the SEL";A and CCF, .
Integrated Regional office: of MDEF&CC‘“GGI,, Hyderh"baﬂ on 1" June and I Decernbist
of each calendar yeéar.- Mo T :

/30, Officisls from TSPCB & hﬁﬁeglml Office: dfMuEF&CE Gl Hydmhad who would
be monitoring the Imp‘l‘emr:ntﬁtrﬁmﬁf pn'.rlmﬁﬂ{:hml safagumds shuulﬂ‘ﬁe given full o~
opcranon, facilities” &nﬁ. dmm&nwdam by’ e préject - froponents during -their
inspection, A complete set of #Il'ﬂ'_ia dociitnents shall'be Hibrmitt:d to the CCF, hmgw ted
Regional Office to MoEF &CC} GGL.Hyd'crﬂbnd. R

31, Four ambient air quaﬂty-mﬁmt’mng stations, should B estabhshed in ‘the core eonc as
well a8 in the buffer zone. Ltla’arlnn of the: 'ﬁiﬁ‘rltlns should be décided based on' the
mﬂwmiugta! data, "u-pijgraphlca] features” and Ert\nrmmrch‘rf.l.l}r and ccologically
sensitive targets anid:: ﬁaquemyﬁf«mnm‘tm“mg _Shﬂlllli ke unr!ersz:tm n consultation with
the State Pollution Corltrol Board.

32. Data on ambient air quality. shnu]d he rﬁ@ﬂlﬁd} suﬁﬁizﬁedﬂu the- Tiﬁmsn-_-,r including: its
Integrated Regional Office. Iuﬂamdxaf Hydmﬁaﬁf&nd the Stale Pn]!uulm Cotitrol Bodid/:
Central Pollution Control'Bedrd orieé in sixmonths,. .« :; |

' 33. Personnel working in dusty ateas. shouldiwedr pi'ﬁrecnve respuamf_v devices and-they-
should.‘alse be provided w;t‘h adaquate h'airurlg and information on safety and health
aspects.

34, The project proponent shall ensure that no natural Watercourse and/ar water resources

- shall be obstructéd due to any mining operations. Ncc&mr}' safeguard measures 1o
protect the first order streams, if any, originating frbm the mine ledse shall be taken.

35. Occupational health surveillance program of the workers should be undensken
periodically. to observe any contrdctions due to axpusu:& 1o dust and take corrective
measures, if néeded.

36. The activities proposed for CER. shall be implemented in a tme bound manner and
annual report of implementation of the same:dlong with decumentary proof viz
photographs, purchase documents, latitude :& longitude of infrastructure developed &
road constructed needs to be submitted to Regional Office'MoEF&CC annually along
with audited ‘statement, The proponent shall strictly follow-the OM No.22-65/217-1A111,
dr: 25.02.2021 and implement the.commitments made by projest proponent during the
public hearing as a part of CER contained in EIA/EMT report.
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37. The funds earmarked for environmental protection measures (Capital cost: Rs. 3.10
lakhs and recurring cost; Rs. 2,80 Lakhs/annum) should be kept in separate account
and should not be diverted for other purpose. The budget allocated for the EMP shall be
subsequently increased if the project cost increases at the time of CFO. Year wiss
expenditure should be reported to the Minisiry and its Integrated Regional Office located
sl Hyderabad.

38. The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addilion to the relevant
offices of the Government who in turn has to display the same fbr 30 days from the daie
of receipt. ]

39. The environmental statement for each financial year ending 31* March in Form-V as is
mandated 1o be submitted by the project proponent to the concerned State Pollution
Control Boerd as prescribed under the Environment (Protzction) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of environmental clearance conditions and shall also be gent to the
respective Inlegrated Regional Office of the Ministry of Environment, Forest and
Climate Change, Hyderabad by e-mail.

40. The project authorities should advertise. al least in two local newspapers widely
circulated, one of which.shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and e copy of the clearance letier is available with the
‘State Pollution Control Board and:SEIAA, Telangana.

41. The proponent shall obtain all other mm:tamﬁr clearances from respective departments.

42. Any appeal against this Enwrunmﬁntal Clearance shall lie -with the National Green
Tribunal, if preferred, within a period of 30 days as preseribed under Section 16 of the
National Green Tribunel Act; 2010. '

43. Concealing the factual data or failure to comply with any of the conditions mentioned
abave may result in withdrawal of this ¢lsarance and airact action under the provisions
of Environment (Protection) Act, 1986, -

44, The SBEIAA may revoke or suspend the .mdar. if implementation of any of the above
conditions is not satsfactory. The SEIAA rescrves the right to aller/modify the above
conditions or stipulate any further condition in the interest of emvirenment protection.

45. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air {Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

46. The proponent shall comply with Plastic Waste Management Rules, 2016 & also comply
with MoEF & CC Notificaticn No: G.S.R. 571 (E), dated: 12.08.2021 which mandated
banning of usage of identified Single Use Plastic items with effect from 01.07.2022.
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47, Grant of EC is also su‘b_[act to circulars issued- under the ElA ‘ﬂuﬂﬁcanun 2016! which
are avajlable on the MOEF&CC website: www. parivesh:nic.in -

Sd/- : iS4 " T Sd/-
MEMBER SECRETARY MEMBER . "/ CHAIRMAN,

SETAA, T.5: : ‘SEIAA, T.S. 2 SEIM, T.S,
Ta, 3,
Sri Munupati Jayasimha, Prnpri:ior, ;
(1,000 Ha. Building Stone & Road Metal Min:}
Gajjaram Village, ThallapudiMandal,
West Godawari District AP — 534 341
Ph.No: +91 70130 91819
Email: raveendra.vajrala@pgmail.com

Copy to:

Prof. Ch. Krishna Reddy, Chairman, SEACT. 8, o kind mﬁ;-mnaucm
The Member Secretary, TSPCB for kind mfurl;naimu. ' '
The EE, RO:Kothagudem; TSPCB fo information.. -~ 75
The IRO, MoEF&CC, GOI, H}fﬁerabadfu:kind mfmmaﬂmr R
The Secretary, MoEF&CC, Gol, ‘Mew-Delhi for kitid information.
" The Director ni’ Mines & Gwlbj;}f I}Gp-t ert{crab&d for kmd mﬁ:rnnatmn A

L R R

mEEROS

JOINT CHIEF ENVIRONMENTAL ENGINEER

dg i,

Signature:Not, Verified

(FS) |

Mern r Semeg{
AN, AR L,
EC ldentification No. - EC22B001TG1E7211  Fie Mo. - SINTGMINZE8271/2022  Date of Issue EC 2 13#‘1 e 13 of 13
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= TELANGANA STATE POLLUTION CONTROL BOARD
ﬂ""" ZONAL OFFICE: HYDERABAD
T T 4 TENo.6-3-1219, TS No. Pat, Block - €, Ward No.91, Near Country Club,
o | Utns Nagar, Begupet, Hyderabad. Phone: 040-23402455
) Bmall: joee:zhyd-1nch@iclangena sov.in
7 '*-\.
4‘* tn-i‘EtEﬁlSENr FOR ESTABLIS —RED GORY.
Order No. 450-KGM/TSPCB/ZO-HYD/CFR/2023- bl | Date:2 L1,

'z-r

4.

5

Sub: TSPCB — ZOH - CONSENT FOR ESTABLISHMENT (CFE) — Mis Sc
Munupati Jayasimba (1.0' Ha, Buflding Stone & Road Metal Mine), Sv.No.
200/TA, Jannaram (V). Enkoor (M), Ebammam Districc - Consent for
Establishment of the Board under Sce25 of Water (Prevention and Congrol of
Palhntion) Act, 1974 and under Scc.21 of Air {Preventicn apd Conmol of
Pollution) Act, 1981 — Issusd - Reg.

Ref: 1. SEIAA, Environmental C.lmrm:: {BC) Ordes Mo, SIAMTGMINI2BE271/2022,

Dei3iz20a,

2. Industry's CFE application received through TSOCKMMS online portal on
16122022 st TRPCH, Regional Office, Kothagudem,

3. TSPCB. Regional Office, Kothagudem verification report dated (3.01.2022
and reseived by Zona! Office, Hydersbad on 03.01.2022.

4, CFE Commitiee mesting held on 06.01.2023 »t TSPCB, Zoosl Office,
Hwderabad.

In the reference 2 cited, an applicarion was submitted to the Board secking Consent for
Establishment (CFE) 1o cary ot bodlding stope & read metal quarry activity over an
exteet of 1.0 Ha, as mentioned below, with a proposed project cost of R5.25.0 Lakhs (In
werrds Bupees Twenty Five Lakhs only).

SNo. . oW of e Product & Capacify

I- J. Mining of Hailding Smm&imdeul—Eﬁ,ﬂﬂD m’ / annum

l ! {Over an extent of 1.0 Ha.)

As per the apphication, the shove activity Is to be Sy.No. 200/TA, Jannaram (V), Enkeor
(A, Khammam Distriel.

The above sile was inspected by the Astistant Environments] Engineer, T.5. Pollution
Confral Rosrd, Regione] Office, Kothagudom on 30.12.2022 and found that the indostry is
surroiinded by East: Greeobeh and hillock aves; West: Approach road followed by another
quarry mine; Soulh: Hillock area; North: Approach road followed by barren {ands.

The Board, after carafil scnitiny of the application, verification report of Regional Officer,
Eothagudem and recommendation by the CFE Comrnittes mesting held on 06.01.2023 at
TEPCN, Zonal Office, Byderabad, bereby issues COMBENT FOR ESTABLISHMENT
{CFE) to the indostry, uader Secfion 25 of Water {(Frevention end Cootrud of Follution)
Act, 1974 and under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and
the rules made there under, This Order is issued to mhenufhetome e producls mentioned At
para (I} only.

This Consent Order now issued is subject to the conditions mentioned in Schedole 'A' and
Schedule B

Puge1 ol
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&  This order is issued from poltution control point of view cnly. Zoning and other regulations

Encl: Schedules “A & B

To

M5, Sri Munupati Juyesimha,

(1.0 Ha. Building Sivoe & Road Metal Mine),
Sy.No. 200/TA, Janoarim (V), Enlkoor (518
Khammam Disirict.

Email 1d: raveendra vajrala@gmail.com

Copy submifted to the Memsher Secretary, TSPCE, Baard Offics, Hyderabad for information.

Copy to the Fnviroomental Enginecr, TSPCR, Repional Office, Kothapudem for infonmation and
neccssary action,
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SCHEDULE - A

. Thiz order is valid for a2 period of 5 years from the date of isue, Progress on

implementution of the project shall be reported to the concerned Regional Office, T8,
Pollution Control Board onee m six months. The consent of the Board shall be exhibited in
the fectory premizes af a conspicuons place for information of the inspecting offfcers.

The proponent shall abtwin Consent for Opuration (CFO) from TSPCB, as required Under
See.25/26 of the Water (Prevention and Control of Polhution) Act, 1974 and under sce. 21/27
of the Air (Prevention and Control of Folhrtion) Act, 1981, before commencement of the
gctivity.

. The proponent shall mEmThHhumshulluutbuanychmgalnthemmhmlngymd

scope of working without prior spproval from the Bound,

The industry is liable to pay compensarion for piy eovitonmental dunage caunsed by it as
fixed by the Hon'ble Counts, Collector and District Magistrate 2 Civil Hability

The rules and regulations notified under Environmental Acts by the MOFF&CC and by the
Ministry of Law and Justice, GOI, regarding the Puhlic Liability nsurancs Act, 1991 shall be
followed,

Concealing the factual data or submission of fals information / fibriested data and feilure 10
comply with any of the conditions mestioned in this urder may remlt in withdmawal of this
order and attract action under the provisions of relevant pollulion contrel Acts,

MNorwithstanding anything contatned in this consenl order, the Board herehy reserves the right
and powers under Section 27(2) of the Water (Prevention & Conirol of Pollution) Aet, 1974
end under Section 21 of the Air (Prevegtion & Control of Pollution) Act, 1981 and
amendments thereof, o revies any andfor ‘all the conditions itrrposed herein, to modify
conditioos or stipulate any further conditions and to mke action including revocation of this
arder in the interest of public bealth and envirmmment,

Any person aggrieved by an order made by the State Board under Section 25, Sectinn 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 fay within thirty days from
the dete on which the onder is communicated to Bim, prefer an appeal 13 per the Stmre Water
Rules, 1976 and Air Rules, 1982, 1 such anthority theroinafter referred o s the Appellate
Authority} coustituted wnder Section 28 of Watcr (Prevention and Control of Pollution)
Act 1974 and Section 31 of the Air (Prevention aud Control of Pollutdor) Act, 1981,

SCHEDULE -B

- The industry shall camy ou mﬁvmtdumacﬂnpmmtqnwmiﬂmlmuminiuguf

building stone & road mefsl quarry in an area of 1.0 Ha. anky. Afier brealdng the maineal
inlo required size by drilling end blasting, it shall be directly loadsd info the tracks.

The indogtry shall adept wet drilling methed to control dust craissions. Delay detomators and
shock tubs initiation system for blasting shall be used so a5 to reduce viboation and dugt
Fugitive dnst emissions from sl1 the sources should be comtrolled regularly, The indusicy
shall provide waler spraying srrangemest on hanl roads, loading and unloading and at
transfer points for dust suppressions.

The industry skall not causs any pollution to the surrpunding sprionttaral lands.

- The crusher sod sereened ore shall be directly transported to the consumers, No beneficinbon

shall he done at the mming sfte.

The industry shall provide water spraying armngement oo haul roads, loadiog & unloading
ond of transfer points for dust suppressions.

The indusiry shall take sppropriate measores to ensure thet the pround level consentrations
shall comply with revised Mational Ambient Quality Normns notified by MoB&F, Gol on
dL16.11.2005.

- The industry shall scropulously comply with conditions stipulated by the State level

Environment Impact Assessment Authority (SEIAA), Tolangena State, Gove of Indin,
MoEF, Hydemabad in the Environmemal Cloarsnce order dated 13.12.2027.

Thm:enfwmiswmﬁmmsby village and the mmtinnumn permitted
wiler consumption shall not exceed the following cuansities:
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5L Neo. Parpose Total Consumpiion (KLIDY)

1. Water Sprinkling 1.3 ELD

2. | Wel drilling LOKLD
(3. ! Greenbelf L3KLD =)

4, | Domastic : LOKLD

Totnl ____SOKID

10. The maxinum waste Welsh gEneration (ELIY) shall not excesd the following:
[ 8L Ne. Wastewater generation Total generation (KI.D) |
1. Domeste effiuent . 07ELD |
' Total: 0.7 KLD
|-]i:faumt source | Quantity | Standards to be Mode of final disposal

complied ]
Domestic 0.7 ELD “e Septic tank followed by soak pit. |

11. The industry shail implement the following measures 1o reduce the aiv pollution during
transpertation of the minesal,
« Road shall be praded to mitigate the dust emissions.
s Owerfilfing of tippers and muquum;spﬂlmm:hnrnudaahllhwni&d_m
trucks shall be covered with tarpaulin.
- Wmﬂmﬂhaminﬂa&ﬂmﬂuiﬂmﬂmzhﬂmaﬁhmﬁmaﬂsnndnmamﬂu
roads to suppress the dust

12. The industry shall implement the following measures © redoce (he noise poiloton.

s The proper and regular mainrcnuncs ofthe vehicles and other equipment.

« Limiling time exposure of workers to (he cxcessive noise. Worker employed shall
be provided with protection equipment and ear mitE.

. B-pegduflheuuDISeMmingmlmhgthcmimismhcﬁmimdmmcmcdﬂ‘al:
speed of 25 EMPH mp;wmtunﬂmumlsﬂﬁmncmptyuncks.

13, The industry shall take mceaures to comply with the provisions laid down under Moise
poliution (Regulation and Conirol) Amendment Rules, 2010 dated 11.01.2010 issued by
McE&F, Gol o cantrol the noise to the preseribed levels.

14, The indostry shnll provide car pleys / mufts for the workers engaged in the operations of
HEMM, el

15. The indusiy shall consiract gadand drain and giliation ponds of sppropriate size for the
working pit 1o arest the flow of silt and sedimants. The water so collected shall he utilized
for watcring the ming area, roads, green belt development, gtc, The drains shall be remulaly
de-silt=d particularly after monsoon and maintam propariy,

16, The Solid wastes generated shall not sxceed the following breakup quAntities:

SL Solid Waste /JHW Hazardous / as defined Method of Disposul |
No. generation mader AWM Rules, 2016

= - | - i

17. The mdustry shall enllect solid wasts i.e., overburden (top soil and teck waste) properly. The

topsoil shall be stacked properly with proper siope with adequate measures and should be
" used for planiation porpose,

18. The rock waste shall be dumped in the dump yard in the quarry icase grea and the industry
shall ot dump the overburden soil outside the quarry lesse area, under no clroumsIANGCE.
The Board is constained to revoke the CFE igsued hy the Board in case overburden soil is
dumped cotside and olse if complaints were received from the sumoundings withoul any
further notice.

]E.Thhﬂuawmum:&nﬂhwimmgwmmmﬂnﬂf&mps:
« Retontion/ion walls sball be provided st the foot of the dumps.
. Wuﬂmdmnslupmmmbcmkﬂimdbyptmﬁngnppmpﬁmshnﬂ:fgmupucir.s
on the slopes.
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20. Suituble conservation messares 1o angmenl ground water respurces in the area shall be
manned sed implemented in consultation with Rrgionsl Dircctor, CGWE, Southem Repion,
Hyderabad Suitoble measures shall be taken for rainwater harvesting,

21.No change in mining technology and svops of working should be made withour prior
apmroval from the Board. No funthes sxpansion or modification in the mine ghall be carried
out without prior approval from the Board,

21. The industry shell take measires for refilling of the mine with ash, overburden waste and the
mine shall be brought to the original condition.

23. The indusmy shall stack the top soil properly with proper slope with adequate measures.

24. The indusiry =hall develop 33% of the total area gy thick presn belt all elomg the howndary of
ke umit and alap in the vacant places with all tall growing trees with wide Jeaf ares.
23. The industry.shall not #spose the solid wast= outside the fictory premises.

26. The industry shall comply with oll the Bales and Begulations specified in Water (P&C of |
Agt, 1974, Air (P&C of F) Act, 1981 and Harasdows ‘and other Westes (Manapement and
Trensboundary Movement) Rules, 2016.

27. The industry shall not mennficturs any exima products or cxirs capacities without altaining
CFE/CFO of the Board.

25. The industry sholl not take up tral production with om obtaimmy Coneert for Opesation of
the Board.

29. Rain Water Harvesting (RWH) strusture (5) shall be established on the plant site su that the
ground water is recharped by the starm water,

30. The industry shall comply with Rules & Regulntions notified by Ministry of Law and Justice,
Govi of India, regarding the Publie Linbility Inursnee Act, 1981,

31. The Board reserves its right to modify sbove conditions or stipulate any frther conditions
and o talee action including revoke of this arder is the sin environment protection

To
MUs, Sri Muoupati Jayasimhba, =
(1.0 Ha. Bullding Stone & Road Metal Mine),
Sy.No. 200/ T A, Jannarsm (V), Enkoor ),
FKhammam District,
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T — TELANGANA STATE POLLUTION CONTROL BOARD
e ZONAL OFFICE: HYDERABAD
F.Nu.6-2-1219, TS No.! Pert, Block - C, Ward Ne.91, Near Country Club,
i ol Uma MNapar, Bepumpet, Byderabad. Phone: 040-23402405
NT ORDEH - RED RY
Order No: 450-KGM/TSPCR/ZOH/CEO/Z22- (4R Date:21.01.2022

(Consent Order for Bxisting/New or altered. discharge of sewage sndior trade effiuents/outlst
under Section 2526 of the Water (Prevention & Control of Pollotion) Act, 1974 and
amendments thereof and Operation of the plant vnder section 21 of Air (Prevention & Contra) of
Pollution) Act, 1981 and amendments thereo().

CONSENT is hereby granted ucder section 25/26 of the Wter (Prevention & Control of
Palluticn) Act, 1974 and under section 21 of Air (Prevertion & Cooizrol of Pellution) Act 1981
(hereinafter refarred to a3 'the Acts’) and the rales and orders made thereunder 1o

Mie. Sri Muoupali Javasimha,

(1.0 Ha. Building Stone & Road Metal Ming),
Sy.No, 200/TA, Jangaram (V), Enkoar (W),
Ehammam Distriet,

mw&mﬂwm&zmliuuﬁ:ﬁppkmf}ammnﬁmﬁhhﬂmﬂpmmdhw
the effinents from the oullets and the quartity of Emissions per hour from the chimncys as
detailed below

i) Outlets for discharge of effluents:

Oudet | Outlet Description Max Daily “Poiut of Disposai |
No. | Discharge
i. Domesstic efflneat 0.TKLD Sepliv tank followed by soak pit |/
i} Emissions frem chimneys: .
Chimney Description of Chimmey || Quantity of Emissions at | Emiseions
I No. 7 i peaic flow | stmiidards
E= } = = 5 =

This order is subject t the provisions of ‘the Acts” and ‘the Riles' and orders made therennder
and further subject to the tems and conditions incorporated in the schedule A & B enclosed 1o
this ordes,

This consent is valid for manufacture the following products slong with quantites only

—

[ 85 No. Product Capacity
[ % Mining of Building Stone & Road Mefal
i [Ower an cxient of 1.0 Ha.)

20,000 m? { =nmim

‘This consant order shall be valid for a period ﬁi&iﬂg with fhe 30,11

JOINT CHIEF ENVIRON
Encl: Schedulea A, B & C.

Te

M. Sri Munopati Jayasimha,

(1.0 Ha Building Stone & Road Metal Mine),
Sy.No., 200(TA, Japnaram (V), Enkoor (M),
Khammam District.

Email Id: raveendra.vajralaFomail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Eyderabad for information
Capy to the Envirenmental Engineer, TEPUB, Regional Cifice, Kothagudem for information.
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SCHEDULE = A

1. The anplicent shall make applicstions through ouline fior renevwal of Consent (under Water
& Air Acts) and Authorization under HWM Rules st least 120 days before the darc of
expiry of this order, along with prescribed fee gpder Water and Air Acts for obtainiog
Cansent & HW Authorizution of the Board. The applicant can also apply for Anto Renewal
of the CFO mﬁniﬂd&FWMﬁphyﬂﬂsoﬂwprummnmd
eligibility etipulated in the Board Circular dL19.11.2015 & 08,12,2015 (=vailable in Board's
Website: ifm=//tspeh,cze.gov.in/Paces/Cireulars aspa).

2. Consealing the facteal data or submission of falss irformation/ fabricated date and failure
to comply with amy of fhe conditions mentioned in this ordee may result in withdrawal of
this arder and attract action nnder the provisions of relevant pollution conirol Acls.

3. The industry may explore the possibility of tapping the solur ensrgy for their energy

4. hnypnsunuggﬁmm!hyanmﬂ:rmnd:by:thmedm&rMunﬁ, Sechon 26,
Seetion 27 of Water Act, 1574 or Section 21 of Air Act, 1981 may within thirry days from
Mhmmwlﬁﬂ:fhuﬂidﬂ"iﬁuﬂmmﬂlﬁwtﬂﬂmbim.pﬁfﬁm@pﬂalﬂspcrﬂplﬁ,lnmh
suthority (hereinafrer referted to as the Appellate Amthority) constimred under Scotion 28
of the Water {Provention and Control of Pollation) Act, 1074 crd Section 31 of the Al
(Prevention and Control of Pollution) Act, 1581

5. ‘I‘J:.:erdmmfmﬁg}ummmﬂiﬁ*-huwmmﬁmmwgﬁpulamauyﬁrﬂrrumdiﬁum
and 1o take actien including revoke of this crdes in the inferest of protection of public
heslth and suvironment.

SCHEDULE - B
al [T

1. The industry shall take steps o reduce wWatcr comsumplion to the extent posaible and
ommpﬁunmmuwﬂmmﬁdﬂ:uqunﬁﬁmmmﬂbchw

8L No, ! Purpose ] Cranntity
1. | Waler Bprinkling 1LSKELD
3. | Wetdniling 10KiD

[ 3. | Greeobelt = 1.5 KLD
4. | Domestic _ 1.0KLD

| Totai 5.0 KLD

2. The industry should comply with the National ambient air quality standards as per MoEF,
GOl notification dated. 18.11.2000 along the premises of the factory as prescribed below.

8.No Purameters Standards in ppfm3; |
1 Particulate Murerd PMIC) 100
7 Puticulate Matier (PM2.5) | 60
3 S02 BD
4 NOx = 1] ]

Noise Levels: Day time (6. AM to 10 PM) - 75 dB (A}
; Night time (10 PM 1o 6 AM) - 70 dB (A).

3. The mdustqr shall nat increzse the cepacity beyond the peanitted capacty menticmed in
this order, without abtaining CFECEO of the Boand.

4. The industry shall caccy out sexi-mechanized open cast quarry and shall carryout mining
of building stone & yoed metal quary in on area of 1.0 Ha. ooly. After breaking the
mineral into required size by drilling and blasting, it shall be direcidy loaded inte the
truckos,

5. The indnstry shall sdopt wet drilliog method o control dust emuissions, Delay datonaiors
and shock nibe initistion system for blasting shall be used so as fo reduce vibration and
dust,

6. Fugilive dust emissions fram all the sources should be controlled regulacly. The industry
shall provide water spraying arraagement on hevl roads, loading and unloading and at
transfer points for dust suppressions.
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7. The indnstry shall not cuuse any polletion to the sarrounding agriculiural fands,

The crusher and scresmed ors shall bo directly tmosported o the conmsumers. No
beneficiation shall be dome at the mining site.

9. The industry shall provide water spraying amsagement on haul roads, loading &
unloading and at runsfer poin for dust suppressions,

H). The mdustv ghall take sppropriate imeasures to cosize that the ground level
copcsuirations shell comply with revised National Ambient Quality Norms notified by
MoE&F, Gol ondt.16.11.2009,

11. The industry shall seropulonsly comply with conditions stipulsted by the Stwte level
Environment Impact Assessment Anthority (SELAA), Telangana Swie, Govi. of India,
MoEF, Hyderabad in the Environmental Clearance order dated 13,12.2022.

12, The'indtstry shall implemeat the following measures to reduce the ir pollution during
the transpditition of e mineral,

= Road }E“L]] be graded to mitigate Qe dust emizsions.
F

. Dwﬂﬁms ef Uppers and consequen spilloge oo the roads shall be avoided. The
** sk shall be eovered with tarpaulin.

= Water shall be sprinkled a¢ segulur interval oo the main bl roed snd other ssrvice
mads to suppress the dust.

13. The mdustry shatl implerment the following measures to reduse the anise polhution.
* The proper und regular mainieornce of the vehicles and other equipment.

+ Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

= BSpeed of the trucks cntermg or leaving the mine is 1o be limited to the modetate
speed of 25KMPH to prevent undue noise from empty trueks

14. The indusiry shall take measures to comply with the provisions lsid down under Noise
pollution (Regulation and Coamol) Amendment Rules, 2010 dated 11.01,2018 issued by
MuE&TF, Gol to control the noise to the prescribed levels, "

15. The industry shall provide ear pluge | muffe for the workers engaged in the operations of
HEMM, ciz.,

16. The industry shall construct gariand drain sod siltation pends of spproprinte size for the
working pit to arrest the flow of silt and sediments. The water a0 collected shall he
utilized for watering the mine aren, roads, green belt developnient, elc.. The drains shall
be repularly de-silted perticularly after themsoen and maintain properly.

17, The incustry shall colleet solid waste 1o, overburden (top soil and seck waste] properly.
The topscil shall be stacked properly with proper slope with sdequete messures and
sheruld be psed for planiation purpose.

18. The rock wasts shall be dumped in the dump yard towards North-West part within the
qrary lease aren and the industry shall not dimp the everburden soil ousside the quarmy
lease area, under no circumstinces. The Board iz constrined to rovoke the CFO isseed
by fhe Boad in wase overburden soil I8 dumped ewtside and slso if compleins wers
received from the surroundings without any furcher notce,

1%, The industry shall adept the following measnres w0 commol enpeion of dumps:

¢ Hetention/toe walls shall be provided at the feot of the dumpa,
= Worked out lopes are to be stubilized by planting appropriate shrub / grass species
on the slapes

20. Smitable conservation measures to augment grousd water resources o the area shall be
piant and implemented in consaltation with Regicnal Director, CGWE, Southern Region,
Hyderabad. Suitable measures shall be taken for minweter harvesting,

21, Wo chenge in mining 1echnology and scope of working should be made without prict
spproval from the Board. No further expansion or modification in the mine shall be
onrried out without prior approval from e Board,

22. The industcy shall develop 3349 of the total ates as thick green belt all along the boundary:
of the unit and also in the vacan; places with all tall provwing trees with wide leef area,
Page 3 of 4
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73. The hﬂumah;ﬂmkcaﬂp:mnﬁmmdmﬁwnmmmpmwnpmﬁm

ﬂ,ncimh:stryshaﬂnnmplyvdﬂuﬂthndirmﬁm;'usu:dbyiht]&nurdﬁml‘nnumﬂmm

95, Concenling the factual dutn or sunmission of filse information / febocmed data and
fnﬂmmmmplyvmhmyufthnmadi&mmmﬁmndinthiaurdwmaymﬂﬂn
withdrawal of this order snd attract setion under the provisions of relevant pollution
conteol Acta.

26. The Board reserves its right to modify sbove conditions or stipulate any forther

St o thiet o it protect]

27, This Order is issoed to the industry without prejudice to the sction taken by the Task
Force of the Board.

28. The condiriona stipulited in this arder are without any prij
aof this Board in eay Hon'bls coner of Law.

JOINT CHIEF KN
To =
Mz, Sri Monupati Jayasimba,
{1.0 Ha. Building Stone & Road Metal Mine),
Sv.No. 200/TA, Jaanaram (V}, Enkoot (M),
Khammam Districe.
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==  TELANGANA STATE POLLUTION CO .
T T

e - Paryavarana BRavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
Phones : D40-13887500 Fax: 040 - 23887519 :

M= B/TE/BO /U= —=b3. . e, Date gg.g;,;g;;,
Sub:  M/S Manupati Jaya Simhe (1,0 Fa, ~ Stone quarry), Carlavaddu (V) Enkury
(M), Khammarn District =-Alr {Preventior and Contrel of PollutionjL.Amendment

Act, 1987 - Revocation of Closure Orders - Issued — Reg.'

Closure arder dated 28.13.2022.

CFO order dated 21.01.2023.

Your Industry letter dated 04.02,2023, .

Inspection of your industry by the Board offidals on 07.02.2023.
Haszring held on 21.03.2023 et Board office, Hyderabad.

oWk i

1. WHEREAS, you are operating the Stone and road metal guarry ‘mine loceted at

Garlavaddu (V); Enkuru (i), Khemmam Distriet. § .

Ref :

L e

2. WHEREAS, An OA: No. 368 of 2022 i5 filed il Hoh'ble NGT, New Delhl based on
complaint. recelved by past from SH -Abhllash, .Rfo, Garlavoddu- {v), Enkeor: (M),
Khammam District on the lllegal mining in GaHawvoddu (V), Enkeoor Zone, Khammiam
District, thereby damaging endangered fills and forests-and adversely affacting wild
shimals =nd causing sif & nélse pollution.- The Hon'ble NGT has heard ‘the case oh
02.11.2022 and passed the following orders. :

“In view of recommendations made by the Jelnt Commiltee, wa direct the Project
Proponent- M/s Manupatl Jayasimha not to- carty on any' further mining without
sbtaining environmental cléarance from. MoEF & CC and the Profect. Praponent- M/s Sri
{skshimi Narsimha Stene Grusher (Presently cpersting in the name. of M/s. Snl Jai
Santhoshl Narasimiba Stome Crusher) ok to cperate the stone crusher without obtaining
vaild consent from the TSPCA® : Al

3, WHEREAS, the HBoard haa lssued closure crders to the ﬁ_mnr.-'ﬁ:"r_ﬁml quarr'_'.r- vitle order
dated 28,11.2022 for operating the mine without obtaining CFE & CFO of the Bodrd:. ©

4. WHEREAS, the ming has obtained Enviréfiviental Clésrafice (EC) oh-1312.2022 for
bufldifig stone & road metal - 20,000 ma3jannum. - N [y
WHEREAS, the ming obtained CFO of the Board wide order dated 21.01.2023 with

validity af 30.11.2027 for mining of bullding stone & road metal-{aver and extent gf 1
Ha) = 20,000 m3/annum. = 5

in

6. WHEREAS, the mine vide letter dated 04,02.2023 representer the Board for revocation
of clotura orders, :

7. WHEREAS, the Board officials inspected the Stoné & Road Metsl Mine on 07.02.2023

and cbsarvod the following-: ey :
i. The fuarry mine store boulders ks being utilized?as .raw materfal-by M/= S Jal

canthoshi Marasimha Stane Crusher, Garlavaddu (), Enkeer (M), Khammam District
which ls located nearby the quarry mine.

. Thig is an exizting mine and vbfalned mine ledse ordef from the Mineg and Geology
departmant, Govt. of AP (Corhbined state) vide Procesdinas Mo: 3423/ 2008 dated
20.08.2009 for valld period upt 10 years Le. from 20,08,2083 to 12.08,2018. The
mine representative has. informed that they have epplled for renewal of mine lesse
order.

. The mire has obtained Envirenmertal Clesmance (EC) on 13.12.2022 and also
ohizained CFE and CFQ of the Board on' 22.01.2023,

. The mine was not in operatlon dufing [nspgctlan, The mine representstive has
informed that they are nat sparating the mrine since expiry of mine lease order Le,
friomt August’2015.

%, Thz mine p'rupun'ent fias developed lew plants sround the mine leaseé ares and
propesed 1o develop greenbelt In vacant areas of the |eacé area.

wl. They also stated that'they will take all necessaiy dust conlrol measuras as per the
norms of the Pollution Control Beard and follow all the rules and directions of the )

Bagrd from time ko time.



8.

2,

14.

11.

iz,

To

WHEREAS, the Board has reviewed the status in the Task Force Commitiea meating
held on 21.03,2023. Your industry representative attendad tha meeting. The committeg
afer deralled discusslons recommended to revoke the clasure orders issued to Stone &

Road Metal Quarry.
~pfter careful consideration of (ratariat facts of the case, the Bgard hereby revoke the
wmmmmmmﬁﬂm with & condition that the Stone &
Boad Metal Quarry shail comply with all the CFO conditions Issued by the Board

The T.5.N.P.D.C.L has been directed to restore power supply to Stone & Road Mecal
Quary.

These onders are [ssued under Section 31(A) of the Alr (Pravention and Contral of
Pallution) Amendmant Act, 1987,

¥ou are hemeby directed to note that, should you misuse these ariers ta cperete the
unic violating any of the conditions mentohad above, your unit 'will be closad under
zaction 31{A) of the Air (Fravention and control of Pollutlon) Amendment AL, 1987,
Yau will alsa be lianle for prasecution In tha court of Metropolitan Magistrate or Judicizl
Magistrate of the first class unde- saction 37(1) of the Air (Prevention ‘and Contral of
Follution) Amendment Act, 1987, the punishment for whizh includes impriscnment for @
term which shall not be less tham one year six months and which may ba extended to

six years with fine.

sd/-
MEMBER SECRETARY

M/s Manupati Jaya Simha (1.0 Ha, - Stone quarry’l,
Garlavaddu (V], Enkuru (M), Khammam District

The District Collecter, Khammam District for favour of information.

The Superintending Enginesr (Operations), Khammam District for Informadon and
necessary actdan..

The JCEE., Z0,, Hyderabad for infarmation antl necessary ackiom.

The EE,RO- Khammam for information and necessary action.

Concarned fil=,

JITLCFE.D.Of/

E Tl
@ nloFf EnvironmenialiEnglneer
(TF - HYD : UH-VI)
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B ol TELANGANA STATE POLLUTION CONTROL BOARD

W Phones : 040-33887500 Fax: 040 -~ 23887519

Paryavarana Bhavan, A-ILI, Industrial Estate, Sanathnagiar, Hyderabad=-500018

DST o
Lr. No, KGM-01/TSPCB/U-VI/TE/2023- 101D Dt.28.10.2023
SHOW CAUSE NOTICE

1.

A

El

Sub: M5 Manupati Jaya Simha (1.0 Ha. — Bullding Stone & Road Metal Ming), Sy. No.
200/TA, Jannaram (W), Enkoor (M}, Kharmmam District = ©rlginal Application
Mo. 115 of 2022 filed In Hon'bile NGT, by Mr.Abhilash Chowdary of Garlavoddu
Village, Enkoor Zone, Khammam, District Telangane sgainst lllegal operatish of
stene erushers ard fllegal mining Inand around the Village - Hor'ble NGT (SZ),
order db. 22.08.2023 in O.A, No 115 of 2023 - Assessment bf Environmental
Compensatioh - Show Cause Notice — Issued - Ren,

Ref 1 1. Oriolnal Application No. 368 of 2022 flled by Sr Abhllash, Jannaram (),
Enkoor (M), Khammam District on the [llegal mining and opersticn of stone
crusher,

Hor'ble NGT, New Dalhi arder dated 02,11.2022,

Inepactan af the industry an 07.02,2023.

B.O arder dt, 28.03,2023.

Han'ble NGT, New Delhl order dabed 07.07.2023.

Inspaction by the Board officiels on 15.09.2023.

Task Force Committe® meeting held on 22.0%.2023.

TSPCS, RO, Kathacudem repdrt dt, 12.10.2023.

WRoA LR

® % ¥ %

WHEREAS, you are pperating the mine In the name of M/s Manupat! Jaya Sithha (1.0 Ha.
- Building Stohe & Rbad Metal Mine), Sy. No. 200/TA, Janngam [V}, 'Enkoar (M),
Khammam District.

WHEREAS, the Hon'ble NGT, Principal Bench registered an application In 0.4 Mo 368 of
2022 bazed an a complaint received by post from Mr. Abhilash Chowdary of Garlavoddu
Village, Enkoor Zope, Khammam District, Telangana stating that the hills and forests
arcund the village are belng completely destréved die to operstion of stons trushers by
same nen-tribals and alse illegal mining I and sreund the village destroying the forest
ar=a causing severe 2ir & nolse poliution leading to damaging endangered hills and
for=sts which |3 adversely affectng the wild animals.

WHEREAS, the Board has Issued a show cause notlee to the mine on 10.06.2022 for
qperaling without condent of the Board.

WHEREAS, the Hom'ble NGT has heard the cage an 02.11.2022 and passed the following

arders.
e wew of recommeridations rmads by the Joink Committes. we direct e Profect

Praponent- M/s Manupeli Jayasimhe nat to carry on any further minfng without
obteining environmentsl clesranss fram MoSF & CC and the Profect Proponent- Mis
511 Lakshmi Marsimiha Stofe Crusher (Fresenty operating fn the name of Mfs. S Jal
Santhoshl Narasimha Stone Crusher] not o opdrste Bhe stone crusher withoud
obtaining valld consent from bthe TSPCBY

WHEREAS, the Board has lssued closure arders to the mine vide order dt, 28.11.2022 for
oparating the Industry without consantd of the Board.

WHEREAS, the Hon'ble NGT has again reviewed the case and transferrad the cass o
Hor'ble NGT, Southern Zone vide order dated 07.07.2023 2nd oroerad as follows:

" .00 vew of the damege fo the Bouses, fesrned Counse! fur the Stale PCH has
substantisted thet the village Fanchayet has narrated dnother fect, The leamed Colnsel
for the State PCB reveals that the vnik was in operabion withoot valld EC and State PCH
fad not fdken any gction I due cowrse of tme and whife submitting the repart past
vigistlons have not keen considéred and no compensation has been caleufsted and

piseszad..... "

WHEREAS, the Hon'ble NGT, Southern Zohe has registered the case and re-numbered as
Original Apolication Mo, 115 of 2022 and issued foliowlinn drders dated 22.08.2023 :

... Though all the repdrts were filed before the fransfer of this application, we
wanted an updated repart from the Telangana State Pollution Control Besrd, Including
the particufess shout Fhe environmentsl compenszation to be fevied for winlations and
afso the collection ofthe amount alresdy fevied.. ™ '

\



WHEREAS, the issus was reviewed In the Task

22.00,2023. After detalled discussions, the Commities

Force Committes meeting held an

recommended  to levy

Environmental Compensation on the Mine as per the arders of the Hom'ble NGT, adharing

to the Guldelines of the CPLE.

WHEREAS, the Board vide office order dated 03.01.2020 (ssued modalitias [ methodology
for assessing, Impesing and utllization of Envirgnmental Compensation from the pelluting

umnits in the state of Telangana.

10, WHEREAS, the EE.RO vide letter dated 12.10.2023 submitted the detalled report on
Environmental Compensation to be levied with datalls on date of vinlations observad, no.

1

aof vialation days etc,, the calculation e= follows:

Envirenmental Compensation (EC) = PIXN xR XS
PI — Pallution index of Industral sector
M - Mo of days of violation took place
R = A factor in Rupees for EC
& - Factor for scale of aperation
LF — Locatlon Factor

xir

a) Pollution Index (PI) 1s taken as 80 duly considering the category of the industry

i.e., Red Categaory.

b} No. of days of which vialation took place are mentio ned below:

The Regional Offics, Kothagudemn bas issued | 08.06.2018 | No. of days of vlolation

notice to the mine 5 1635 daye (as on

Closre orgers, issued by the Board on 28.11,2022 | 28.11.2022)

£FD order abtainad by the mine on 21.01.2023

" COVID fockdawn period exempted From BB days.
25.03.2020
to
31.05.2020

Total no. of violating days i567days |

¢} R s suggested bo.conslder as 150 as the Industry Is mining activity and pollution

potential 13 minimum,

d) S is taken as 0.5 constdering the unit |5 smail scale Industry.

g} The Stong & Metal guarsy mine is lacated in Jannaram viliage, Enkoor (M) and the
populatian of the Jannaram & surrounding viilages shall be less than 1 Miliion. L is
taken as 1 considering the populaticn is < 1 milllon in which tha mine existing.

Hence, the Environmental Compensation Is 80 x 1567 x 150 ¥ 0.5 x 1 =
RS, 94,02,000/-.

After careful conslderadon of the material facks of the case, the Board declded to levy an
Environmental Compensation of Rs. %4,02.800/- (Rupces Ninety Four Lakh and Two
Thousand Onky)

The Board hereby directs your industry ta submit 2ny objections In writing within 15 days
from tha date of the receipt of this show cause natics on the calculation carried out by the
2oard for esssssment of the Enviranmental Compensation, falllng which, the assessiment
carried aut by the Bozrd will be treated as final assessment,

S5d/-
MEMBER SECRETARY

To

M/s Manupati Jaya Simha

(1.0 Ha. = Building Stone & Road Metal Mine),
Sy. No, 200/TA, Jannaram (V]

Enkoor {M), Khammam District.

/] T.CFRBO ff
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